FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
ESTATE ACTIVITIES AT CHENNAI TAMIL NADU
(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along
with PAN/ CIN/ LLP No.

M/s. LOKAA HOUSING PRIVATE LIMITED
CIN: U45500TN2018PTC123743

Plot No.5 / Flat No.101. Ist Floor No.14 Kannappa

2. | Address of the registered office Nagar Extension, Thiruvanmiyur, Chennai, Tamil
Nadu, India, 600 041.
3. | URL of website NA
Details of the place where Plot No.5 / Flat No.101, 1st Floor No.14 Kannappa
4. |the majority offixed assets are Nagar Extension, Thiruvanmiyur, Chennai, Tamil
located Nadu, India, 600 041.
; Installed capacity of main products/ The Company’s major revenue is from the
| services construction and sale of apartments.
6 Quantity and value of méin products/ ‘fA‘S fﬁ J FA;{lc%idl F?ig;i;lc’iai,niumover from operations
" |services sold in last financial year or s Siialeeess B
7. | Number of employees/ workmen NIL
L . Can be collected from the office of RP
Futher details 1pclud1ng last . M/s. SPP Insolvency Professionals LLP,
g available financial statements (with | 5nd or, CODISSIA GD Naidu Towers,
sche_dules) oftwg Jeals; .hsts of Huzur Road, Coimbatore 641018
creditors are available at: Ph.no:73730 52341/ 94888 10404
Eligibility for resolution applicants . ) L .
9. |under section 25(2)(h) of the Code is ,[em?;“ s ol
ssuilelble o ipeadmin@sppgroups.com ]
10. Last date for receipt of expression of 09t December 2025
interest
1 Date of Issue of p.rov1510r}a1 list of 19% December 2025
prospective resolution applicants
1 Last date for submission of| 24" December 2025 (Within 5 days from the date of
~" | objections to provisional list issue of Provisional List)
13, |Date of issue Qf ﬁnal. list of 03" January 2026
prospective resolution applicants
Date of issue of information
14, memorandum, evaluation matrix and 03" January 2026

request for resolution plans to
prospective resolution applicants




15 Last .date for submission of 02" February 2026
resolution plans
16. | Process email ID to submit EOI lokaahousing.cirp@gmail.com

Place: Coimbatore
Date: 22/11/2025

CA. Mahalingam Suresh Kumar

Designated Partner and Authorized Signatory

M/s. SPP Insolvency Professionals LLP [IPE] acting as
RP of M/s. Lokaa Housing Private Limited

IBBI Reg No. IBBI/IPE-0143/IPA-1/2022-23/50033
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NOTICE OF LOS5 OF SHARE CERTIFICATES
(FOR CLAIM FROM IEPF AUTHORITY)

Pursuant to Rule 8 of the Investor Education and Protection Fund
{Accounting, Audit, Transfer and Refund) Rules, 2016, NOTICE is
hereby given that the following share certificates issued by the
Company, Shriram Finance Ltd (formly known as Shriram Transport
Finance Company Limited, registered in my/our name, has/have
been lost/misplaced:

iShares | Share Certificate {

i Folin Ne. Marmie of Shane Di'.-l.'-'“l'll:l.‘".‘-'l-'.' Mos

el lehesr Wi From To
| 19180  ReenaSonnylossph | S0 | 142368 | 6414796 | 6414845
| 380 _“"-"-“"'i* sonfydoseph | 30 | 1999 | EIV4lT | BI74I06 |
| 19180 | Reena Sonny loseph | 50 AMoR0  [Heddd | BLiA0h
| 19180 | Reena Sonny loseph | 50 184561 | 8274257 | 8274306
| 19180 | Reena Sonny Joseph | 50 52427 | 2327511 | 2327560
| 191383 | Reena Sonny Joseph 50 92427 (4052511 |4052580

Any person who has a claim in respect of the said securities should
ladge such claim with evidence to the Company, at its Registered
Office, Shriram Finance Ltd (formly known as Shriram Transport
Fimance Company Limited, 144, South -Phase, Industrial Estate,
Guindy, Chennal - B00D 032 or to its Share Transfer Agents, Integrated
Registry Management Services Private Limited, "Kences Towers™,
2nd Floor, Mo.1 Ramakrishna Street, North Usman Road, T MNagar,
Chennai-600 017, within 15 days publication of this notice, else the
Company will proceed to settle the claim in favour of the registered
holder(s). The Company shall not entertain any claim thereafter. Any
pErson :ealing with the above said shares will be doing so at their
oW Tisk,

Place: Ernakulam
Date: 24.11.2025

Mame of the Sharehalder
Reena Sonny Joseph
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented byWashington
toend thewarin Ukraine,after
Kyivanditsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearly fouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

,_. |I e —— -m__
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Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
notbeen consulted.

Asthe officialsbegan meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukraine which could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on Xthat Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commanding higher pricesand
getting them from buyers,”
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat32.83 lakh per
sq ft, it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between¥70,000t03100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of abetter post-possession
experience, he said,adding the
products of top brands offer
super liquidity too.

Top property developers
agree. Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions.“This, along with timely
delivery, transparencyand cus-
tomer-centric approach has
enabled us to achieve this,”’
Razack said.

He said it is pertinent to
remember that they use best-

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabadin NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserveabout 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest project byany developer
in Goa.One can therefore easily
imaginethe scaleand quality of
the facilities as well as the pro-
jectitself,’hesaid.In short, pre-
miumis paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead
topriceincreases of 30-80%in
specificlocations.“This effectis
often stronger than the impact
of brand recognition,”he said.

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatory spend-
ingisalsoexpected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-300%because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companiesanticipate
substantial transition expenses
in the short term, according to
consultants the shift could
eventually reduce the risk of
disputes and data breaches by
streamlining privacy practices.

Demand for FMCG revives in Oct...

GROWTH REBOUNDS

FMCG growth: 10 months of CY2025

Category-wise
(value growth, in %) (Oct 2025)

-2 I Beverages
Chocolates &
Confectionary - 101

Commodities _ 9.2

Dairy Products

Home CareIO 5

A } Packaged Foods . 2.7

Personal Care - 11.8

20 M All-india ™ Urban = Rural
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0 (value growth, in %)
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AMONG CATEGORIES,
BRANDED commodities,

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview.Laggards
included beverages, which
declined 2% y-o-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7% versus
lastyear.

“The gap between urban
andrural growthis decreasing,
which is visible in October,’
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reductionininterest rates and
now GST cuts have favoured
urban areas,’ he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

"I. .
v

growth followinganormalisa-
tion of the trade pipeline after
GST cutswere initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FE last
week, Marico's MD & CEO
Saugata Guptasaid thathe saw
GST reduction being transfor-
mational for the FMCG sector.
“We are far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

ment.With the GST cuts, prod-
ucts havebecome affordable to
consumers,’ he said.

Gupta also said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operatingin the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG market.

" .-. .

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demandsand offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavonder Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

Tesla’s AI5 chipis

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the AI6 chip.

“We expect to build chips at
highervolumesultimatelythan
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional AI chip design talent to
join Tesla’s team, requesting

ol
<

ELON MUSK, TESLA CEO

Our goal is to bring
anew Al chip
design tovolume
production every
12 months

applicants to email with evi-
dence of their abilities, particu-
larly in cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate Identification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO ¥ 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under regulation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.
This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the
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PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (IB) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

o PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. KODAVATH UMLA

2.| Address of the Personal Guarantor Slo Redya, R/o H.No. 9-81, Paimakole KV,
Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date 9112025

4.| Estimated date of closure of Insolvency ~ 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency = Name : PVB SUDHAKARA RAQ
Professional acting as Resolution Professional  Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7. Address and E-Mail of the Resolution D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (IB) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAQ
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

PARTICULARS OF PERSONAL GUARANTOR
.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

diluted basis.

ACQUIRERS AND THE PAC

(1) Percentages disclosed in the table above are computed basis the Existing Voting Share Capital of Target Company.
(2) 17 Equity Shares were only tendered in dematerialized form.
(3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate
demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.

(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.

(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.
9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.
All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

Letter of Offer. .| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Himayatnagar, Behind Maruthi Show Room, Hyderabad-29
Offer: .| Insolvency commencement date  99.11.2025
St. No | Particulars Details .| Estimated date of closure of Insolvency = 20-05-2026
1 Name of the Target Company: Cupid Breweries and Distilleries Limited Resolution Process
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1”) .| Last date for submission of claims  10-12-2025
2. Rodrigues Bhagvandas Lily (“Acquirer 2") DETAILS OF THE RESOLUTION PROFESSIONAL
3 Name of the PAC: 1. Erramilli Rishab (“PAC”) .| Name a‘nd regis@ration Number of the Insqlvency Name : PVB SUDHAKARA RAQ
4 Name of the Manager to the Offer: Saffron Capital Advisors Private Limited Professionalacting as Resoluton Professional | Reg. No: IBBIIPA-002/IP-N0O795/2019-2020/12547
5 Name of the Registrar to the Offer: Cameo Corporate Services Limited .| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
6 Offer Details: Professiona, as registered ith the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
a. Date of Opening of the Offer; Monday, October 27, 2025 Hyderabad- 500 073. Telangana.
b. Date of Closure of the Offer: Monday, November 10, 2025 E Mai ID - pasalasudhakar3@gmil.com
7 Date of Payment of Consideration: Monday, November 17, 2025 .| Address and e-mail to be used for D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
= — correspondence with the Resolution 2" Floor Near Ganapathi Complex, Yellareddyguda
7. Details of Acquisition: Professional Hyderabad- 500 073. Telangana.
St. No. ' Particulars Proposed in the LOF (" Actuals O E Mail ID : pasalasudhakar3@gmail.com
(assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
in this Offer) with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 Offer Price (per equity share) T 71.80/- % 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA RAO
7.2 |Aggregate number of shares tendered 9,60,000 7@ Place: Hyderabad Resolution Professional
7.3 __Aggregate number of shares accepted 9,60,000 17 @ 2 FORM G
7.4 Size of the Offer (Number of Equity hares ¥ 6,89,28,000/- T 1,220.60/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENMAI, TAMIL NADU
before Agreements/Public Announcement (0.00%) (0.00%) (Under Regulation 364[1)of the Insolvency and Bankruptcy Board of
7.6 | Equity Shares proposed to be acquired which 2,60,32,167 2,60,32,167 ® India {Insolvency Resolution Process for Corporate Persons)
triggered the regulations (50.08%) (50.08%) Regulations, 2016)
1.7 Equity Shares acquired after Detailed Public
Statement @ 1 |Mame o the corporale detiar Mis. LOKAA HOUSING PRIVATE LIMITED
« Number of shares acquired Nil Nil along with PAN/ CIN/ LLF No CIN: U45500TN2018PTC 123743
* Price of the shares acquired NA NA 2 | Address of ihe registered office | Plot Mo.5 / Flat No.101, 1st Floor No.14
* % of the shares acquired (0.00%) (0.00%) kannappa Nagar Extension, Thirevanmiyue,
7.8 | Equity Shares Acquired by way of Open Offer Ghanna, Tamil Nadu, India, 600 041
e Number 9,60,000 17 ©) 3 JURL of websie MA
» % of Fully Diluted Equity Share Capital (1.85%) (0.00%) 4 |Detaits of the place where the Plot Mo.5 / Flat Mo 101, 15t Flaor No.14
7.9 | Post offer shareholding of Acquirers and the PAC majority of fxed assets are Kannapga Magar Extension, Thiruvanmiyur,
* Number 2,69,92,167 2,60,32,184 ® locatad Chennai, Tamil Madu, Indiz, 600 041
* % of Fully Diluted Equity.Share Capital | (51.92%) (50.08%) = [Instalied capacity of main The Company’s major revenus Is from the
7.10 | Pre & Post offer shareholding of the Public Pre Offer © | Post Offer Pre Offer | Post Offer peoducts | services construction and sale of apartments,
[ (l}l/umber ) , , 9’60’0000 2’49'90’535 9’60'0000 2’59'50"?18 g |Quantity and '.rn_iu-a of rain &g par Audited Financials, lurl'{:-.'lgl [y
| * % of Fully Diluted Equity Share Capital 1.85% 48.08% |  1.85% ~ 49.92% products / sarvices sold in kast aperations for the FY 2021-2022 is NIL
Notes: financial year

SAFFRON

L "FuPliliia »

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde

Chennai -

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

Place: Telangana, Date: November 22, 2025

epaper.financialexpress.com

7 |Mumber of employees / workmen | Nil

g |Further details including fast
avalfable Timancial stalements
[with schedules) of two years,
lists of craditors ana avadabla at

g | ERgibility for resalution apphcants
under secton 2502)h) of 1J'|e
Coda is available at

Can be collected from the office of AP
M5, PP Insolvency Professionals LLP
2nd Floor, CODISEIA GD Naidu Towers,
Huzur Road, Loemibatore 541018

Ph.ma: 73730 523417 94688 10404

[email 13 lokaahousing cirp@gmail.com |/
ipeadminiE@sppgroups.com)

¥th December 2025

10l Last date for receipt of
axprassud al mlares]

14 1 Uate of issue of provsonal list of
prospective resolution applicants
12| Last date for submission of
aiections i provisional sl

13| Date of issue of final list of
prospective resolution applicants
141 Date of ssue of information
memarandum, evaluation matrx
and requast for résolution plans 1o
praspactive resolubon applicants
15} Last date for submission of
resolutian plans

161 Process amail ID o submit EQI

1Gth December 2025

2410 Decembear 05 (Within 5 days Irom
the date of issue of Provisienal List)
03rd Janiary 2026

33rd Jamuary 2026

02nd February 2026

lokaahousing E-|[|:IIE?I-,"'I ail.com

CA, Mahalingam Suresh Il:umﬂr

Designated Partner and Authoneed Signatory

Mz, SPP Insoivency Professionals LLP [IPE] acting as
RP of M=, Lokaa Housing Private Limited

BRI Hcﬁ_. Ner. |BBLIPE-0R43APA-1/ 202 2-23/ 50033

Date 22119025
Plage  Gosmbalon

Ahmedabad
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
to end thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,”
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between ¥70,000t03I100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of a better post-possession
experience, he said, adding the
products of top brands offer
super liquidity too.

Top property developers
agree. Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions. “This, along with timely
delivery, transparencyand cus-
tomer-centric approach has

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest project byany developer
in Goa.One can therefore easily
imagine thescaleand quality of
the facilities as well as the pro-
jectitself,”he said.In short, pre-
mium is paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatory spend-
ingisalsoexpected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-30%because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companies anticipate
substantial transition expenses
in the short term, according to

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

Tesla’s AI5 chip s

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the Al6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional Al chip design talent to

| join Tesla’s team, requesting

ELON MUSK, TESLA CEO

Our goal is to bring
anewAI chip
design tovolume
production every
12 months

| PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

applicants to email with evi-
dence of their abilities, particu-
larly in cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

—_

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

E PARTICULARS OF PERSONAL GUARANTOR

.1 Name of Personal Guarantor

Mr. KODAVATH UMLA

N

.1 Address of the Personal Guarantor

S/o Redya, R/o H.No. 9-81, Palmakole KV,
Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date

20-11-2025

4. Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims

10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional

Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution
Professional, as registered with the Board

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

8./ Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025
Place: Hyderabad

P.V.B.SUDHAKARA RAO
Resolution Professional

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate ldentification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.

This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

Letter of Offer.
The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open
Offer:
Sr. No | Particulars Details
1 Name of the Target Company: Cupid Breweries and Distilleries Limited
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1”)
2. Rodrigues Bhagvandas Lily (“Acquirer 2”)
3 Name of the PAC: 1. Erramilli Rishab (“PAC”)
4 | Name of the Manager to the Offer: Saffron Capital Advisors Private Limited
"5 | Name of the Registrar to the Offer: ~ Cameo Corporate Services Limited
6 Offer Details:
a. Date of Opening of the Offer: Monday, October 27, 2025
b. Date of Closure of the Offer: Monday, November 10, 2025
7 i Date of Payment of Consideration: Monday, November 17, 2025

Ko PARTICULARS OF PERSONAL GUARANTOR

1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
| Place: Hyderabad Resolution Professional |

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

B PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
Himayatnagar, Behind Maruthi Show Room, Hyderabad-29

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL
6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda

8.| Address and e-mail to be used for
correspondence with the Resolution

enabled us to achieve this,” topriceincreasesof 30-80%in | consultants the shift could 7. Details of Acquisition: Professional Hyderabad- 500 073. Telangana.
Razack said. specificlocations.“Thiseffectis | eventually reduce the risk of Sr. No. | Particulars Proposed in the LOF ® | Actuals E Mail ID : pasalasudhakar3@gmail.com
He said it is pertinent to  oftenstrongerthantheimpact | disputesand data breaches by (assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
remember that they use best-  of brand recognition,’hesaid. | streamlining privacy practices. in this Offer) . withte provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws,
7.1 Offer Price (per equity share) | 3 71.80/- | T 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA I_?AO
7.2 Aggregate number of shares tendered 9,60,000 | 17 @ Place: Hyderabad Resolution Professional
D f F o b 7.3 Aggregate number of shares accepted 9,60,000 17 @ EORM G
e I I l a I l Or reVlves 1 I l Ct... 7.4 Size of the Offer (Number of EQUIty hares 54 6,89,28,000/- 3 1,22060/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) . M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI TAMIL NADU
GROWTH RE BOU N DS ' Category-wise before Agreements/Public Announcement (0.00%) (0.00%) {Under Regulation 36A(1}of the Insclvency and Bankruptcy Board of
) - - - )
) S | (value growth, in %) (Oct 2025) 7.6 fr?gué’;yresdh?rzzsrsgrﬂrariisoends to be acquired which 2(%%%28;6)57 2,6(%,03%,; 0(/3)7 India (Insolvency RH:;::;I:;:IE;:EE;JI{ET Corporate Persons)
| | . (] . 0 i
FMCG growth: 10 months of CY2025 -2 I Beverages 7.7 | Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
20-( M All-India ™ Urban ™ Rural Chocolates & | Statement ) 1 [ Mame of the corporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
. . - i i 0 PANSCING . i
16 Confectionary _ 10.1 Number of shares acquired Nil Nil g WAl FARY Tl LLF o CIN: U45500TH2016PTC123743
| * Price of the shares acquired NA NA 2 | Address of the registerad office | Plot No.5 / Flat No. 101, 15t Floor No. 14
: Commodities - 9.2 * % of the shares acquired (0.00%) (0.00%) Kannappa Magar Extension, Thiruvanmiyur,
124 5 7.8 | Equity Shares Acquired by way of Open Offer Chennal, Tamil Nadu. India, 600 041,
. Dairy Products « Number 9,60,000 170 3 |URL of website NA
Home C io 5 » % of Fully Diluted Equity Share Capital (1.85%) (0.00%) 4 | Details of the place where the | Plot No.5 / Flat No.101, 13t Floor No, 14
4- ome Care 19 7.9 Post offer shareholding of Acquirers and the PAC majarity of fixed assets are Kannappa Magar Extension, Thiruvanmiyur,
(value growth, in %) | packaged Food l 2.7 | Sumber 2,69,92,167 2,60,32,184 © Incated Chennai, Tamil Nadu, India, 600 041,
. o | Packaged Foods . o9 i i i 9 0
0-k : : : : : : : 9 | et il Biluied Equ'ty.Share Capital . (2)1'92 %) (S)O 08%) 5 |Installed capacity of main The Company’s major revenue |5 from the
S @ & 68 7 5 BE | Personal Care _ I 7.10 | Pre & Post offer shareholding of the Public Pre Offer Post Offer Pre Offer Post Offer products / Services construction and sale of apartments.
- L z < > - < | ° ° oNUmber ‘ ‘ ‘ 9,60,0000 2,49,90,0835 9,60,0000 2,59,50,0818 E ﬂi!ﬂ:l'ltil]l' -a.ﬂd '-'H.|IJE D! main Il-_.'s F'Er .'!'-lulljllElﬂ FIﬂHﬂEIEﬂS [Umﬂ'ﬂ'E’r f“:'m
* % of Fully Diluted Equity Share Capital 1.85% 48.08% 1.85% 49.92% products | services sold in last aperations for the FY 2021-2022 is NIL
Notes: financial year
AMONG CATEGORIES, growth following anormalisa- ment.Withthe GSTcuts, prod- (1) Percenzfages disclosed in the table abgve are computed basis the Existing Voting Share Capital of Target Company. 7 [ Number of employees / workmen | NIL
BRANDED commodities, tion of the trade pipeline after  uctshavebecome affordable to (2) 17 Equiy Shares were only tendered in dematerialized form. Further details including last C - ffi Bp
) p1p (3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate B | g 1as) an be coliected from the office of

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus
lastyear.

“The gap between urban
andrural growthis decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reductionininterest ratesand
now GST cuts have favoured
urban areas,’ he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

GST cutswere initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FE last
week, Marico's MD & CEO
Saugata Gupta said that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

consumers,’ he said.

Guptaalso said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG marKket.

diluted basis.

demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.
(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.
(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.

All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

ACQUIRERS AND THE PAC

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

SAFFRON

'E R BN ] Energrs:ng IdEES

™% Pl i

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde
Place: Telangana, Date: November 22, 2025

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

availabie financial statements
{with schedules) of two years,
lists of creditors are available at

g | Ekgibility for resolution apphicants
under section 25(2)(h) of the
Code is avaidable at .

M/s. SPP Insolvency Professionals LLP
2nd Floor. CODISSIA GD Naidu Towers,
Huzur Road, Coimbatore 641018

Ph.no: 73730 52341/ 94888 10404

[email to lokaahousing cirp@@gmail.com /
ipeadmin@spporoups.comj

10| Last date for receipt of (9th December 2025
gxpression of interest
11| Date of lssue of provisional list ol |40 December 2025

prospective resolution applicants

12| Last date for submission of
objections to provistonal fist

24th December 2025 (Within 5 days from
the date of issue of Provisional List)

13| Date of 1ssue of final list of 03rd January 2026
prospeciive resolubion applicants
14| Date of issue of information 03rd January 2026

memarandum, evaluation matrix
and request for resolution plans 1o
prospaciive resolution applicants

15| Last date for submission of
rasoiution plans

16| Process ematil 10 to submit EQI

DZnd February 2026

[okaahousing.cirpi@gmail.com

CA. Mahalingam Suresh Kumar

Designated Partner and Authorized Signatary

M5, 5PP Insolvency Professionals LLP [IPE] acting as
BF of W5, Lokaa Housing Privata Limited

IBBI Reg No. IBBIIPE-0143/IPA-1/2022-23/50033

Date - &2.11.2025
Piace ; Colmbatore

epaper.ﬁnanf:taiexpress.mn'. .

BENGALURU
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
to end thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

e =

Workers clean an area near an apartment building damaged

s i " e

during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,”
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between370,000t03100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of abetter post-possession
experience, he said, adding the

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scalemakeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetinginJohannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legalandregulatoryspend-
ingisalso expected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-20% of their legal budgets
to DPDP readiness, mainly for

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.
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‘Tesla’s AI5 chipis

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the AI6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional Al chip design talent to

. join Tesla’s team, requesting

ELON MUSK, TESLA CEO

Our goalis tobring
anewAI chip
design tovolume
production every
12 months

applicants to email with evi-
dence of their abilities, particu-
larlyin cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate ldentification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.
This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

MONDAY, NOVEMBER 24, 2025

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

vl PARTICULARS OF PERSONAL GUARANTOR

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

1.1 Name of Personal Guarantor Mr. KODAVATH UMLA

2.) Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Palmakole KV,

Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date  9_11.2025

>

Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8./ Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

ﬁ'o PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

3.| Insolvency commencement date  99.11.2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency ~ Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional ' Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO

Place: szerabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA)PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

o PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

! . . ; . . Letter of Offer. 2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
products of top brands offer isover 130 acres, is the single | privacy-policy design, consent The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Himayatnagar, Behind Maruthi Show Room, Hyderabad-29
super liquidity too. largest projectbyanydeveloper | frameworks and data-process- Offer: 3.| Insolvency commencement date  50.11.2025

Top property developers inGoa.Onecanthereforeeasily | ing agreements. For growth- Sr. No| Particulars Details 4.| Estimated date of closure of Insolvency = 20-05-2026
agree.Irfan Razack,chairman imaginethescaleandqualityof | stage startups selling to large ] Name of the Target Company. Cupid Breweries and Distilleries Limited Resolution Process
and MD at Prestige Estatessaid  the facilities as well as the pro- | enterprises, that share rises to 5 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1) 5.| Last date for submission of claims  10-12-2025
their projects are valued by the  jectitself,”he said.In short,pre- | 25-30% because complianceis 2. Rodrigues Bhagvandas Lily (“Acquirer 2”) DETAILS OF THE RESOLUTION PROFESSIONAL
target clientele as premium miumispaidfortheexperience. | becoming a deal-breaker in 3| Name of the PAC: 1. Erramilli Rishab (“PAC”) 6. | Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
offerings backed by a strong Anuj Puri, chairman at @ salescycles,” said Prachi Shri- 4 Name of the Manager to the Offer: Saffron Capital Advisors Private Limited Professional acting as Resoluton Professional | Reg. No: 1BBIIPA-002/IP-NOO79512019-2020/12547
track record of better quality, Anarock Property Consultants, = vastava, founder, Lawfinity 5 Name of the Registrar to the Offer: ~ Cameo Corporate Services Limited 7. é?&gssslo%fﬁ EM:"@QP:&?#%OEW . D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
planning and choice of loca-  said improvements in micro- | Solutionsand Vakil Vetted. 6 | Offer Details: B 2" Floor Near Ganapathi Complex, Yellareddyguda
tions. “This,along with timely  location precision, such as bet- While companiesanticipate a. Date of Opening of the Offer: Monday, October 27, 2025 Ey,\(jglrlal%adpggglgfdrj:g?gg;ma” com
delivery,transparencyandcus-  ter infrastructure like metro | substantial transition expenses b. Date of Closure of the Offer: Monday, November 10, 2025 : ' _ :
tomer-centric approach has systems and IT parks,canlead | inthe short term,according to /| Date of Payment of Consideration: Monday, November 17, 2025 B o ath s Roealuton 2DHL,NF?£§ ,\?gr/%;gga'ﬁgggn%fg? '%;223%%2
enabled us to achieve this,” topriceincreasesof 30-80%in | consultants the shift could 7. Details of Acquisition: Professional Hyderabad- 500 073. Telangana.
Razack said. specificlocations.“Thiseffectis = eventually reduce the risk of Sr. No. | Particulars Proposed in the LOF Actuals ™ E Mail ID : pasalasudhakar3@gmail.com
He said it is pertinent to  oftenstrongerthantheimpact | disputesand data breaches by (assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
remember that they use best-  of brand recognition,”he said. streamlining privacy practices. in this Offer) with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 Offer Price (per equity share) i 3 71.80/- i % 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA RAO
7.2 Aggregate number of shares tendered 9,60,000 ! 17 @ Place: Hyderabad Resolution Professional
D d f F o o 7.3 | Aggregate number of shares accepted 9,60,000 | 17@ FORM G
e I I l an Or MCG reV1veS ln Oct... 7.4 Size of the Offer (Number of Equity hares T 6,89,28,000/- T 1,220.60/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/5. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
: 7.5 | Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI, TAMIL NADU
GROWTH REBOUN DS | Category-wise before Agreements/Public Announcement (0.00%) (0.00%) {Under _Hegulah'un 36A(1)of tl_1e Insolvency and Bankruptcy Board of
(value growth, in %) (Oct 2025) 7.6 Equity Shares proposed to be acquired which 2,60,32,167 2,60,32,167 © India (Insolvency Resolution Process for Corporate Persons)
| ' triggered the regulations (50.08%) (50.08%) Regulations, 2016)
FMCG grOWth: 10 months of CY2025 -2 l Beverages 77 Equity Shares acquired after Detailed Public
20 | ® All-India ™ Urban ® Rural = Statement @) 1 |Name of the corporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
C%Z?ggt'?gﬁ;rﬁ B 0.1 « Number of shares acquired Nil Nil along with PAN/ CIN LLP No, | CIN: U45500TN2018PTC123743
16- { * Price of the shares acquired NA NA 2 | Address of the registered office | Plot Mo.5 / Flat Ne, 101, 1st Flogr No, 14
- Commodities - 9.2 * % of the shares acquired (0.00%) (0.00%) Kannappa Nagar Extension, Thiruvanmiyur,
124 ' 7.8 Equity Shares Acquired by way of Open Offer Ghennai, Tamil Nadu, India, 600 041,
g Dairy Products * Number 9,60,000 17 6 3 [URL of website A
Home Care I 0.5 — I;Ooﬁ’t %fﬁ';ﬂ”ghggifdiq“'ty Share Capital (1.85%) (0.00%) 4 |Details of the place where the Plot No.5 / Flat No.101, 1st Floor No.14
4 . : g of Acquirers and the PAC 6 maiority of fixed assets are Kannappa Nagar Extension, Thiruvanmiyur,
(value growth, in %) Packaged Foods ' 2.7 gué?t}im Diluted Equity Share Capital 2(%%%22:/()37 2'6(0515’ %QS? ’ e ol Bl Sl
. T i 7710~ Fre & Post ofer shareholding of e Publc | Pre Ofer ™ | Past Ofer | Pre Offer |~ Post Ofer | ARG CAERY. Ok Lot o B bl
S 2 & &5 %5 3> 2 &6 © P lC - 11.8 - g products / services construction and sale of apartments.
o X<z 2" g2 80 ersonal Lare . * Number | | 9,60,000 | 2,49,90,835 9,60,000 | 2,59,50,818 = owartity-and valua o mai s per Adied Financlals: rmover irom
— * % of Fully Diluted Equity Share Capital 1.85% 48.08% 1.85% 49.92% products / services sold in last | operations for the FY 2021-2022 is NIL
Notes: linancial year
AMONG CATEGORIES, growthfollowinganormalisa- ment.With the GST cuts, prod- (1) Percenzfages disclosed in the table abgve are computed basis the Existing Voting Share Capital of Target Company. 7 | Number of employees / workmen | NIL
BRANDED commodities, tion of the trade pipeline after = uctshavebecome affordableto (2) 17 Equily Shares were only tendered in demateriaiized form. - : : Further details including last ' C '
) p1p (3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate - [ FUCRIEC QIS NG '8 Can be collected from the office of AP

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-o0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus

lastyear. Inaninterviewwith FElast  brand of edible oil, said he saw 13| Date of issue of final list of 03rd January 2026
“The gap between urban week, Marico's MD & CEO the consumption of branded S AFFR O N prospective resolution applicants
andrural growthisdecreasing, SaugataGuptasaidthathesaw pulses and commodities get- eeses Bnargising iaeas L. 14| Date of issue of information 0ard January 2026

which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reduction in interest rates and
now GST cuts have favoured
urban areas,” he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

GST cuts were initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.

GSTreduction being transfor-
mational for the FMCG sector.

“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

consumers,’ he said.

Gupta also said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune

ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG marKket.

(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.

diluted basis.

for the obligations under SEBI (SAST) Regulations.

ACQUIRERS AND THE PAC

demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.

(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.
(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.
All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

“ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE | REGISTRAR TO THE OFFER

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Tel. No.: +91 22 49730394;

Email id: openoffers@saffronadvisor.com

Website: www.saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com
SEBI Registration No.: INM000011211

Validity: Permanent

Contact Person: Saurabh Gaikwad / Satej Darde

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priva@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

Place: Telangana, Date: November 22, 2025

epaperfinancialexpress.com @ @

available tmancial statements
(with schadules) of two years,
lizts of craditors are available at

M/s. SPP Insolvency Professionals LLP
2nd Flogr, CODISSIA GD Maidy Towers,

Huzur Road, Colmbatore 841018

Ph.no: 73730 52341/ 94888 10404

[ernail to lokaahousing. cigp@gmail.com |
ipeadmmispporoups.comj

g | Eligioility for resolution apphicants
under section 25(2)(h) of the
Code is avadable at

10| Last date for recaipt of

: . (%h December 2025
mpression of interest

11| Date of issue of provisional list of

: : ; 18th December 2025
prospaciive resolution applicants

12|Last date for submission of

i NISSI0N 24th December 2025 (Within 5 days from
objections to provisional st

the daie of issue of Provisional List) 1

memarandum, evaluation matrix
and reguest for resolubion plans to
prospective resolution applicants

15| Last date for submission of

02nd Fabruary 2026
resslution plans

16| Process email 10 to submit EOI lokaahousing.cirpiEgmail.com

CA. Mahalingam Suresh Kumar
Designated Partner and Authorized Signatary
M’s. SPP Insolvancy Professionats LLP [IPE] acting &5

Date - - 221712025 RP of Mis. Lokaa Housing Private Limited

Fiace ; Goimbatore

[BEI Reg Mo. IBEPE-0143/1PA-1/20E2-23/50033

.. ,., Chandigarh
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
to end thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,”
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between ¥70,000t03I100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of a better post-possession
experience, he said, adding the
products of top brands offer
super liquidity too.

Top property developers
agree. Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions. “This, along with timely
delivery, transparencyand cus-
tomer-centric approach has

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest project byany developer
in Goa.One can therefore easily
imagine thescaleand quality of
the facilities as well as the pro-
jectitself,”he said.In short, pre-
mium is paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatory spend-
ingisalsoexpected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-30%because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companies anticipate
substantial transition expenses
in the short term, according to

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

Tesla’s AI5 chipis |

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars

ELON MUSK, TESLA CEO

is Al4,we are close to taping out Our goal 1sto l?nng
AI5 and are starting work on anewAl Chlp
AI6é” Floctront design tovolume
amsung ectronics .
announced in July that it had prOduCtlon cvery
12 months

secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time that a

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

E PARTICULARS OF PERSONAL GUARANTOR
.1 Name of Personal Guarantor Mr. KODAVATH UMLA

.| Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Palmakole KV,
Rangareddy Shamshabad, Telangana-509 325.

20-11-2025

4. Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

—_

N

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL
6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

8./ Address and e-mail to be used for
correspondence with the Resolution
Professional

new Samsung facility in Texas
would be dedicated to making
the Al6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional Al chip design talent to

| join Tesla’s team, requesting

applicants to email with evi-
dence of their abilities, particu-
larly in cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

PUBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate ldentification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.

This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

Letter of Offer.
The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open
Offer:
Sr. No | Particulars Details
1 Name of the Target Company: Cupid Breweries and Distilleries Limited
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1”)
2. Rodrigues Bhagvandas Lily (“Acquirer 2”)
3 Name of the PAC: 1. Erramilli Rishab (“PAC”)
4 | Name of the Manager to the Offer: Saffron Capital Advisors Private Limited
"5 | Name of the Registrar to the Offer: ~ Cameo Corporate Services Limited
6 Offer Details:
a. Date of Opening of the Offer: Monday, October 27, 2025
b. Date of Closure of the Offer: Monday, November 10, 2025
7 i Date of Payment of Consideration: Monday, November 17, 2025

Ko PARTICULARS OF PERSONAL GUARANTOR

1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
| Place: Hyderabad Resolution Professional |

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

B PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
Himayatnagar, Behind Maruthi Show Room, Hyderabad-29

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL
6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda

8.| Address and e-mail to be used for
correspondence with the Resolution

enabled us to achieve this,” topriceincreasesof 30-80%in | consultants the shift could 7. Details of Acquisition: Professional Hyderabad- 500 073. Telangana.
Razack said. specificlocations.“Thiseffectis | eventually reduce the risk of Sr. No. | Particulars Proposed in the LOF ® | Actuals E Mail ID : pasalasudhakar3@gmail.com
He said it is pertinent to  oftenstrongerthantheimpact | disputesand data breaches by (assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
remember that they use best-  of brand recognition,’hesaid. | streamlining privacy practices. in this Offer) . withte provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws,
7.1 Offer Price (per equity share) | 3 71.80/- | T 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA I_?AO
7.2 Aggregate number of shares tendered 9,60,000 | 17 @ Place: Hyderabad Resolution Professional
D f F o b 7.3 Aggregate number of shares accepted 9,60,000 17 @ EORM G
e I I l a I l Or reVlves 1 I l Ct... 7.4 Size of the Offer (Number of EQUIty hares 54 6,89,28,000/- 3 1,22060/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) . M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI TAMIL NADU
GROWTH RE BOU N DS ' Category-wise before Agreements/Public Announcement (0.00%) (0.00%) {Under Regulation 36A(1}of the Insclvency and Bankruptcy Board of
) - - - )
) S | (value growth, in %) (Oct 2025) 7.6 fr?gué’;yresdh?rzzsrsgrﬂrariisoends to be acquired which 2(%%%28;6)57 2,6(%,03%,; 0(/3)7 India (Insolvency RH:;::;I:;:IE;:EE;JI{ET Corporate Persons)
| | . (] . 0 i
FMCG growth: 10 months of CY2025 -2 I Beverages 7.7 | Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
20-( M All-India ™ Urban ™ Rural Chocolates & | Statement ) 1 [ Mame of the corporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
. . - i i 0 PANSCING . i
16 Confectionary _ 10.1 Number of shares acquired Nil Nil g WAl FARY Tl LLF o CIN: U45500TH2016PTC123743
| * Price of the shares acquired NA NA 2 | Address of the registerad office | Plot No.5 / Flat No. 101, 15t Floor No. 14
: Commodities - 9.2 * % of the shares acquired (0.00%) (0.00%) Kannappa Magar Extension, Thiruvanmiyur,
124 5 7.8 | Equity Shares Acquired by way of Open Offer Chennal, Tamil Nadu. India, 600 041,
. Dairy Products « Number 9,60,000 170 3 |URL of website NA
Home C I - » % of Fully Diluted Equity Share Capital (1.85%) (0.00%) 4 | Details of the place where the | Plot No.5 / Flat No.101, 13t Floor No, 14
4- ome Care 19 7.9 Post offer shareholding of Acquirers and the PAC majarity of fixed assets are Kannappa Magar Extension, Thiruvanmiyur,
(value growth, in %) | packaged Food l 2.7 | Sumber 2,69,92,167 2,60,32,184 © Incated Chennai, Tamil Nadu, India, 600 041,
. o | Packaged Foods . o9 i i i 9 0
0-k : : : : : : : 9 | et il Biluied Equ'ty.Share Capital . (2)1'92 %) (S)O 08%) 5 |Installed capacity of main The Company’s major revenue |5 from the
S @ & 68 7 5 BE | Personal Care _ I 7.10 | Pre & Post offer shareholding of the Public Pre Offer Post Offer Pre Offer Post Offer products / Services construction and sale of apartments.
- L z < > - < | ° ° oNUmber ‘ ‘ ‘ 9,60,0000 2,49,90,0835 9,60,0000 2,59,50,0818 E ﬂi!ﬂ:l'ltil]l' -a.ﬂd '-'H.|IJE D! main Il-_.'s F'Er .'!'-lulljllElﬂ FIﬂHﬂEIEﬂS [Umﬂ'ﬂ'E’r f“:'m
* % of Fully Diluted Equity Share Capital 1.85% 48.08% 1.85% 49.92% products | services sold in last aperations for the FY 2021-2022 is NIL
Notes: financial year
AMONG CATEGORIES, growth following anormalisa- ment.Withthe GSTcuts, prod- (1) Percenzfages disclosed in the table abgve are computed basis the Existing Voting Share Capital of Target Company. 7 [ Number of employees / workmen | NIL
BRANDED commodities, tion of the trade pipeline after  uctshavebecome affordable to (2) 17 Equiy Shares were only tendered in dematerialized form. Further details including last C - ffi Bp
) p1p (3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate B | g 1as) an be coliected from the office of

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus
lastyear.

“The gap between urban
andrural growthis decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reductionininterest ratesand
now GST cuts have favoured
urban areas,’ he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

GST cutswere initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FE last
week, Marico's MD & CEO
Saugata Gupta said that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

consumers,’ he said.

Guptaalso said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG marKket.

diluted basis.

demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.
(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.
(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.

All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

ACQUIRERS AND THE PAC

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

SAFFRON

'E R BN ] Energrs:ng IdEES

™% Pl i

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde
Place: Telangana, Date: November 22, 2025

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

availabie financial statements
{with schedules) of two years,
lists of creditors are available at

g | Ekgibility for resolution apphicants
under section 25(2)(h) of the
Code is avaidable at .

M/s. SPP Insolvency Professionals LLP
2nd Floor. CODISSIA GD Naidu Towers,
Huzur Road, Coimbatore 641018

Ph.no: 73730 52341/ 94888 10404

[email to lokaahousing cirp@@gmail.com /
ipeadmin@spporoups.comj

10| Last date for receipt of (9th December 2025
gxpression of interest
11| Date of lssue of provisional list ol |40 December 2025

prospective resolution applicants

12| Last date for submission of
objections to provistonal fist

24th December 2025 (Within 5 days from
the date of issue of Provisional List)

13| Date of 1ssue of final list of 03rd January 2026
prospeciive resolubion applicants
14| Date of issue of information 03rd January 2026

memarandum, evaluation matrix
and request for resolution plans 1o
prospaciive resolution applicants

15| Last date for submission of
rasoiution plans

16| Process ematil 10 to submit EQI

DZnd February 2026

[okaahousing.cirpi@gmail.com

CA. Mahalingam Suresh Kumar

Designated Partner and Authorized Signatary

M5, 5PP Insolvency Professionals LLP [IPE] acting as
BF of W5, Lokaa Housing Privata Limited

IBBI Reg No. IBBIIPE-0143/IPA-1/2022-23/50033

Date - &2.11.2025
Piace ; Colmbatore

epaper.ﬁnanf:taiexpress.mn'. .

CHENNAI/KOCHI
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PUBLIC NOTICE

US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
to end thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

EEFR T F
"
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Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukraine which could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'mnotyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,’
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
betweenX70,000t03100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of abetter post-possession
experience, he said, adding the
products of top brands offer
super liquidity too.

Top property developers
agree. Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions. “This, along with timely
delivery, transparencyand cus-
tomer-centric approach has
enabled us to achieve this,”’
Razack said.

He said it is pertinent to
remember that they use best-

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest project byany developer
in Goa.One can therefore easily
imagine thescaleand quality of
the facilities as well as the pro-
jectitself,’he said.In short, pre-
mium is paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead
topriceincreases of 30-80%in
specificlocations.“This effect is
often stronger than the impact
of brand recognition,” he said.

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatory spend-
ingisalso expected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-30%because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companies anticipate
substantial transition expenses
in the short term, according to
consultants the shift could
eventually reduce the risk of
disputes and data breaches by
streamlining privacy practices.

Demand for FMCG revives in Oct...

GROWTH REBOUNDS

FMCG growth: 10 months of CY2025
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-2 l Beverages

Chocolates & |
Confectionary _ 10.1

Commodities - 9.2

Dairy Products m

{
Home Care I 0.5

| Packaged Foods l 2.7

Personal Care _ 11.8

AMONG CATEGORIES,
BRANDED commodities,

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus
lastyear.

“The gap between urban
andrural growthis decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reduction ininterest ratesand
now GST cuts have favoured
urban areas,” he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

growth following a normalisa-
tion of the trade pipeline after
GST cuts were initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FElast
week, Marico's MD & CEO
Saugata Gupta said thathe saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

ment.With the GST cuts, prod-
uctshave becomeaffordable to
consumers,’ he said.

Gupta also said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG marKket.

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavonder Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

‘Tesla’s AI5 chipis

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingworkon a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the A6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional Al chip design talent to

| join Tesla’s team, requesting

ELON MUSK, TESLA CEO

Our goal is to bring
anewAI chip
design tovolume
production every
12 months

applicants to email with evi-
dence of their abilities, particu-
larlyin cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate ldentification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.
This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

i PARTICULARS OF PERSONAL GUARANTOR ]

1.1 Name of Personal Guarantor Mr. KODAVATH UMLA

2.) Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Palmakole KV,
Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date  9(.11.2025

>

Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8./ Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO

Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

e PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

4. Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional ' Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID ; pasalasudhakar3@gmail.com

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

o PARTICULARS OF PERSONAL GUARANTOR

1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

diluted basis.

(1) Percentages disclosed in the table above are computed basis the Existing Voting Share Capital of Target Company.
(2) 17 Equity Shares were only tendered in dematerialized form.
(3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate
demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.

(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.

(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.
9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.
All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

Letter of Offer. 2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Himayatnagar, Behind Maruthi Show Room, Hyderabad-29
Offer: 3.| Insolvency commencement date  9.11.2025
Sr. No | Particulars Details 4.| Estimated date of closure of Insolvency = 20-05-2026
1 Name of the Target Company: Cupid Breweries and Distilleries Limited Resolution Process
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 17) 5.| Last date for submission of claims  10-12-2025
2. Rodrigues Bhagvandas Lily (“Acquirer 2”) DETAILS OF THE RESOLUTION PROFESSIONAL
3 Name of the PAC: 1. Erramilli Rishab (“PAC”) 6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
4| Name of the Manager to the Offer: Saffron Capital Advisors Private Limited Professional acing as Resolution Professional | Reg. No: IBBIIPA-002/IP-N0O75/2019-2020/12547
5 Name of the Registrar to the Offer: ~ Cameo Corporate Services Limited 7. Addfress and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
6 Offer Details: Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
; . Hyderabad- 500 073. Telangana.
a. Date of Opening of the Offer: Monday, October 27, 2025 ) .
E Mail ID : lasudhakar3 l.
b. Date of Closure of the Offer: Monday, November 10, 2025 a pasalasudhakars@gmail.com
7 | Date of Payment of Consideration: Monday, November 17, 2025 8.| Address and e-majl to be used fQF D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
: —— gorrfespondelnce with the Resolution 2 Floor Near Ganapathi Complex, Yellareddyguda
7. Details of Acquisition: rofessiona Hyderabad- 500 073. Telangana.
Sr. No. | Particulars Proposed in the LOF Actuals ™ E Mail ID : pasalasudhakar3@gmail.com
(assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
in this Offer) with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 Offer Price (per equity share) | 3 71.80/- ! T 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA I_?AO
1.2 Aggregate number of shares tendered 9,60,000 17 @ u
7.3 Aggregate number of shares accepted 9,60,000 17 @ FORM G
7.4 SiZGIOfIthe Offer (Number of EQUIty hares 3 6,89,28,000/- < 1,220.60/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/5. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI, TAMIL NADU
before Agreements/Public Announcement (0.00%) (0.00%) (Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of
7.6 Equity Shares proposed to be acquired which 2,60,32,167 2,60,32,167 © India (Insolvency Resolution Process for Corporate Persons)
triggered the regulations (50.08%) (50.08%) Regulations, 2016)
7.7 Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
Statement @ 1 | Name of the corporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
« Number of shares acquired Nil Nil along with PANS CIN/ LLP Mo. CiN- U45500TN2018PTC123743
* Price of the shares acquired NA NA 2 |Address of the registered office | Plot Mo.5 / Flat No. 101, 15t Floor No.14
* % of the shares acquired (0.00%) (0.00%) kannappa Napar Extension, Thiruvanmiyur,
7.8 Equity Shares Acquired by way of Open Offer Chennai, Tamil Nadu, India, GO0 041,
 Number 9,60,000 170 3 | URL of website NA
% of Fully Diluted Equity Share Capital (1.85%) (0.00%) 4 | Details of the place where the | Plot No.5/ Flat No, 101, st Flnor No, 14
7.9 Post offer shareholding of Acquirers and the PAC majarity of fixed assets are Kannappa Magar Extension, Thiruvanmiyur,
* Number 2,69,92,167 2,60,32,184 © located Chennai, Tamil Nadu, India, 600 041,
o O i i i 0 0
5 of Fully Diluted EqU|ty'Share Capital : (3)1 32%) ((57)0'08 k) 5 |Installed capacity of main The Company’s major ravenue |5 from the
7.10 | Pre & Post offer shareholding of the Public Pre Offer Post Offer Pre Offer Post Offer products / SErvices construction and sale of apartments.
| ONumber , _ , 9’60’0000 2’49’90’§35 9’60’0000 2’59’50’(?18 g | Quantity and value of main As per Audited Financials, tumaover from
* % of FuIIy Diluted EQUIty Share Capltal 1.85% 48.08% 1.85% 49.92% IJF'EIEIIJ{.-‘TS {services sold in kast operations for the By 9021-2022 s NIL
Notes: financial year

ACQUIRERS AND THE PAC

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

SAFFRON

'E R BN Eﬂ‘afgrs:ng IdEES

L™ Pl i

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde
Place: Telangana, Date: November 22, 2025

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

7 | Number of employees / workmen | NIL

Can be collectad from the office of RP
M/s. 5PP Insolvency Professionals LLP
2nd Floor, CODISSIA GD Maidu Towars,
Huzwr Road, Coimbatore 621018

Ph.no: 73730 52341 54868 10404

[email to lokaahousing cirpa@gmail.com /
ipeadmini@spparoups.com]

g | Further details including last
available financial statements
{with schadules) of two years,
lists of craditors are available at

g | Elgibility for resolution apphicants
under section 25(2)(h) of the
Code is avadable at .

10| Last date for receipt of (9th December 2025
expression of interest
11| Date of ssue of provisional list ol | 4om December 2025

prospective resolution applicants

12| Last date for submission of
objections to provistonal list

24th December 2025 (Within 5 days from
the date of issue of Provisional List)

13| Date of Issue of final list of 03rd January 2026
prospeciive resolubion applicants
14| Date of issue of information 03rd January 2026

memarandum, evaluation matrix
and request for resolution plans 1o
prospactive resolution applicants

15| Last date for submission of
rasolution plans

16| Process email 1D to submit ECI

DZnd February 2026

[okaahousing.cirpi@gmail.com

CA. Mahalingam Suresh Kumar

Designated Partner and Authorzed Signatary

M5, 5PP Insolvency Professionals LLP [IPE] acting as
AP of M's. Lokaa Housing Private Limited

IBBI Reg No. IBBIIPE-0N43/IPA-1/2022-23/50033

Date - &2.11.2025
Piace ; Coimbatore

epaper.ﬁnant:'raiexpress.mn‘. .

New Delhi
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
toend thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'mnotyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,’
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between ¥70,000t03I100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of a better post-possession
experience, he said, adding the
products of top brands offer
super liquidity too.

Top property developers
agree. Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions. “This, along with timely
delivery, transparencyand cus-
tomer-centric approach has
enabled us to achieve this,’
Razack said.

He said it is pertinent to
remember that they use best-

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest project byany developer
in Goa.One can therefore easily
imagine thescaleand quality of
the facilities as well as the pro-
jectitself,”he said.In short, pre-
mium is paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead
topriceincreases of 30-80%in
specificlocations.“This effectis
often stronger than the impact
of brand recognition,” he said.

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatory spend-
ingisalso expected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-30%because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companies anticipate
substantial transition expenses
in the short term, according to
consultants the shift could
eventually reduce the risk of
disputes and data breaches by
streamlining privacy practices.

Demand for FMCG revives in Oct...

GROWTH REBOUNDS

FMCG growth: 10 months of CY2025

20- M All-India ™ Urban # Rural
16
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AMONG CATEGORIES,
BRANDED commodities,

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-o0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus
lastyear.

“The gap between urban
andrural growthis decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reductionininterest ratesand
now GST cuts have favoured
urban areas,’ he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

growth following a normalisa-
tion of the trade pipeline after
GST cutswere initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FElast
week, Marico's MD & CEO
Saugata Gupta said that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

ment.With the GST cuts, prod-
uctshave becomeaffordable to
consumers,’ he said.

Guptaalso said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG marKket.

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

Tesla’s AI5 chip s

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the Al6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional AI chip design talent to
join Tesla’s team, requesting

ELON MUSK, TESLA CEO

Our goal is to bring
anewAI chip
design tovolume
production every
12 months

applicants to email with evi-
dence of their abilities, particu-
larlyin cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate ldentification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.
This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

E PARTICULARS OF PERSONAL GUARANTOR
1.1 Name of Personal Guarantor Mr. KODAVATH UMLA

2.) Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Palmakole KV,
Rangareddy Shamshabad, Telangana-509 325.

20-11-2025

4. Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,

2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

| E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

8./ Address and e-mail to be used for
correspondence with the Resolution
Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

PARTICULARS OF PERSONAL GUARANTOR
.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO
| Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

B PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

(2) 17 Equity Shares were only tendered in dematerialized form.

(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.

diluted basis.

for the obligations under SEBI (SAST) Regulations.

(1) Percentages disclosed in the table above are computed basis the Existing Voting Share Capital of Target Company.

(3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate
demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.

(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.

(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at

(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.
All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

Letter of Offer. 2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Himayatnagar, Behind Maruthi Show Room, Hyderabad-29
Offer: 3.| Insolvency commencement date  9.11.2025
St. No| Particulars Details 4. Estimated date of closure of Insolvency 20-05-2026
1 ‘Name of the Target Company: ~ Cupid Breweries and Distilleries Limited Resolution Process
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 17) 5.| Last date for submission of claims  10-12-2025
2. Rodrigues Bhagvandas Lily (“Acquirer 2”) DETAILS OF THE RESOLUTION PROFESSIONAL
3 Name of the PAC: 1. Erramilli Rishab (“PAC”) 6. | Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
4 Name of the Manager to the Offer: Saffron Capital Advisors Private Limited Professional acting s Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547
5 Name of the Registrar to the Offer: Cameo Corporate Services Limited 7. Addfress and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
6 Offer Details: Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
; . Hyderabad- 500 073. Telangana.
a. Date of Opening of the Offer: Monday, October 27, 2025 ; .
E Mail ID : lasudhakar3 l.
b. Date of Closure of the Offer: Monday, November 10, 2025 @ pasalasudhakars@gmil.com
7 Date of Payment of Consideration: Monday, November 17, 2025 8.| Address and e-majl to be used fQF D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
, —— (F:Jorrfesppndelnce with the Resolution 2" Floor Near Ganapathi Complex, Yellareddyguda
7. Details of Acquisition: rofessiona Hyderabad- 500 073. Telangana.
Sr. No. | Particulars Proposed in the LOF Actuals ™ E Mail ID : pasalasudhakar3@gmail.com
(assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
in this Offer) with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 Offer Price (per equity share) 3 71.80/- 3 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA I_?AO
7.2 | Aggregate number of shares tendered 9,60,000 170 Place: Hyderabad Resolution Professional
7.3 Aggregate number of shares accepted 9,60,000 17 @ FORM G
I74 HSiZGIOf.the Offer (Number of EQUIty hares < 6,89,28,000/- < 1,220.60/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI, TAMIL NADU
before Agreements/Public Announcement (0.00%) (0.00%) (Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of
7.6 Equity Shares proposed to be acquired which 2,60,32,167 2,60,32,167 ©® India (Insolvency Resolution Process for Corporate Persons)
triggered the regulations (50.08%) (50.08%) Regulations, 2016)
7.7 Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
Statement @ 1 |Mame of the comporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
« Number of shares acquired Nil Nil along with PANS CIN/ LLP Mo. CIN: U45500TN2018PTC1 23743
* Price of the shares acquired NA NA 2 | Address of the registerad office IF'I-:}'[ M0.5 / Flat No. 101, 1st Floor No.14
* % of the shares acquired (0.00%) (0.00%) Kannappa Nagar Extension, Thiruvanmiyur,
7.8 Equity Shares Acquired by way of Open Offer Chennai, Tamil Nadu. India, GO0 041,
 Number 9,60,000 17 © 3 |URL of website MA
» % of Fully Diluted Equity Share Capital (1.85%) (0.00%) 4 | Details of the place where the | Plot No.5 / Flat No. 107, 13t Floor No, 14
7.9 Post offer shareholding of Acquirers and the PAC majarity of fixed assets are Kannappa Magar Extension, Thiruvanmiyur,
* Number 2,69,92,167 2,60,32,184 © locatad Chennai, Tamil Nadu, India, 600 041,
o O i i i 0 0
eobiuly, e Equ'ty.Share Capita . (3)1 2%) (S)O 08%) 5 |Installed capacity of main The Company’s major revenue [s from the
7.10 | Pre & Post offer shareholding of the Public Pre Offer Post Offer Pre Offer Post Offer products / SErvices construction and sale of apartments.
[ Numoer - | | 960,000 | 2,49,90,835 | 9,60,000 1 2,59,50,818 i | Quantity and value of main As per Audited Financials, tumaver from
* % of FuIIy Diluted EC]UIty Share Capltal 1.85% 48.08% 1.85% 49.92% IJF'EIEIIJ-.'L“TE { services sold in kast operations for the By 9021-2022 s NIL
Notes: financial year

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE
ACQUIRERS AND THE PAC

REGISTRAR TO THE OFFER

SAFFRON

'E R BN Energrs:ng IdEES

™ Pl i

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Tel. No.: +91 22 49730394;

Email id: openoffers@saffronadvisor.com

Website: www.saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com
SEBI Registration No.: INM000011211

Validity: Permanent

Contact Person: Saurabh Gaikwad / Satej Darde

“Place: Telangana, Date: November 22, 2025

Validity: Permanent

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Contact Person: Sreepriya K

Mumber of employees / workmen | NIL

ot |

g | Further details including last
available financial statements
{with schadules) of two years,
lists of craditors are available at

g | Ekgibility for resolution apphicants
under section 25(2)(h) of the
Code is avadable at .

Can be coliected from the office of RP
M/s. 5PP Insolvency Professionals LLP
Znd Floor, CODISSIA GD Maidu Towars,
Huzwr Road, Coimbatore 621018

Ph.no: 73730 52341/ 94888 10404

[email to lokaahousing cirp@@gmail.com /
ipeadmin@spporoups.comj

10| Last date for receipt of (9th December 2025
gxpression of interest
11| Date of ssue of provisional list ol |40 December 2025

prospective resolution applicants

12| Last date for submission of
objections to provistonal fist

24th December 2025 (Within 5 days from
the date of issue of Provisional List)

13| Date of Issue of final list of 03rd January 2026
prospeciive resolubion applicants
14| Date of issue of information 03rd January 2026

memarandum, evaluation matrix
and request for resolution plans 1o
prospaciive resolution applicants

15| Last date for submission of
rasoiution plans

16| Process ematl 10 to submit EQI

DZnd February 2026

lokaahousing.cirpi@gmiail.com

CA. Mahalingam Suresh Kumar

Cesignated Partner and Authorized Signatary

M5, SPP Insolvency Professionals LLP [IPE] acting as
BF of M5, Lokaa Housing Privata Limited

IBBI Reg No. IBBIIPE-0N43/IPA-1/2022-23/50033

Date - &2.11.2025
Piace ; Colmbatore

epaper.ﬁnanf:taiexpress.mn'. .
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
to end thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,”
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between ¥70,000t03I100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of a better post-possession
experience, he said, adding the
products of top brands offer
super liquidity too.

Top property developers
agree. Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions. “This, along with timely
delivery, transparencyand cus-
tomer-centric approach has

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest project byany developer
in Goa.One can therefore easily
imagine thescaleand quality of
the facilities as well as the pro-
jectitself,”he said.In short, pre-
mium is paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatory spend-
ingisalsoexpected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-30%because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companies anticipate
substantial transition expenses
in the short term, according to

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

Tesla’s AI5 chipis |

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars

ELON MUSK, TESLA CEO

is Al4,we are close to taping out Our goal 1sto l?nng
AI5 and are starting work on anewAl Chlp
AI6é” Floctront design tovolume
amsung ectronics .
announced in July that it had prOduCtlon cvery
12 months

secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time that a

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

E PARTICULARS OF PERSONAL GUARANTOR
.1 Name of Personal Guarantor Mr. KODAVATH UMLA

.| Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Palmakole KV,
Rangareddy Shamshabad, Telangana-509 325.

20-11-2025

4. Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

—_

N

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL
6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

8./ Address and e-mail to be used for
correspondence with the Resolution
Professional

new Samsung facility in Texas
would be dedicated to making
the Al6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional Al chip design talent to

| join Tesla’s team, requesting

applicants to email with evi-
dence of their abilities, particu-
larly in cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

PUBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate ldentification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.

This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

Letter of Offer.
The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open
Offer:
Sr. No | Particulars Details
1 Name of the Target Company: Cupid Breweries and Distilleries Limited
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1”)
2. Rodrigues Bhagvandas Lily (“Acquirer 2”)
3 Name of the PAC: 1. Erramilli Rishab (“PAC”)
4 | Name of the Manager to the Offer: Saffron Capital Advisors Private Limited
"5 | Name of the Registrar to the Offer: ~ Cameo Corporate Services Limited
6 Offer Details:
a. Date of Opening of the Offer: Monday, October 27, 2025
b. Date of Closure of the Offer: Monday, November 10, 2025
7 i Date of Payment of Consideration: Monday, November 17, 2025

Ko PARTICULARS OF PERSONAL GUARANTOR

1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
| Place: Hyderabad Resolution Professional |

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

B PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
Himayatnagar, Behind Maruthi Show Room, Hyderabad-29

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL
6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda

8.| Address and e-mail to be used for
correspondence with the Resolution

enabled us to achieve this,” topriceincreasesof 30-80%in | consultants the shift could 7. Details of Acquisition: Professional Hyderabad- 500 073. Telangana.
Razack said. specificlocations.“Thiseffectis | eventually reduce the risk of Sr. No. | Particulars Proposed in the LOF ® | Actuals E Mail ID : pasalasudhakar3@gmail.com
He said it is pertinent to  oftenstrongerthantheimpact | disputesand data breaches by (assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
remember that they use best-  of brand recognition,’hesaid. | streamlining privacy practices. in this Offer) . withte provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws,
7.1 Offer Price (per equity share) | 3 71.80/- | T 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA I_?AO
7.2 Aggregate number of shares tendered 9,60,000 | 17 @ Place: Hyderabad Resolution Professional
D f F o b 7.3 Aggregate number of shares accepted 9,60,000 17 @ EORM G
e I I l a I l Or reVlves 1 I l Ct... 7.4 Size of the Offer (Number of EQUIty hares 54 6,89,28,000/- 3 1,22060/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) . M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI TAMIL NADU
GROWTH RE BOU N DS ' Category-wise before Agreements/Public Announcement (0.00%) (0.00%) {Under Regulation 36A(1}of the Insclvency and Bankruptcy Board of
) - - - )
) S | (value growth, in %) (Oct 2025) 7.6 fr?gué’;yresdh?rzzsrsgrﬂrariisoends to be acquired which 2(%%%28;6)57 2,6(%,03%,; 0(/3)7 India (Insolvency RH:;::;I:;:IE;:EE;JI{ET Corporate Persons)
| | . (] . 0 i
FMCG growth: 10 months of CY2025 -2 I Beverages 7.7 | Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
20-( M All-India ™ Urban ™ Rural Chocolates & | Statement ) 1 [ Mame of the corporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
. . - i i 0 PANSCING . i
16 Confectionary _ 10.1 Number of shares acquired Nil Nil g WAl FARY Tl LLF o CIN: U45500TH2016PTC123743
| * Price of the shares acquired NA NA 2 | Address of the registerad office | Plot No.5 / Flat No. 101, 15t Floor No. 14
: Commodities - 9.2 * % of the shares acquired (0.00%) (0.00%) Kannappa Magar Extension, Thiruvanmiyur,
124 5 7.8 | Equity Shares Acquired by way of Open Offer Chennal, Tamil Nadu. India, 600 041,
. Dairy Products « Number 9,60,000 170 3 |URL of website NA
Home C I - » % of Fully Diluted Equity Share Capital (1.85%) (0.00%) 4 | Details of the place where the | Plot No.5 / Flat No.101, 13t Floor No, 14
4- ome Care 19 7.9 Post offer shareholding of Acquirers and the PAC majarity of fixed assets are Kannappa Magar Extension, Thiruvanmiyur,
(value growth, in %) | packaged Food l 2.7 | Sumber 2,69,92,167 2,60,32,184 © Incated Chennai, Tamil Nadu, India, 600 041,
. o | Packaged Foods . o9 i i i 9 0
0-k : : : : : : : 9 | et il Biluied Equ'ty.Share Capital . (2)1'92 %) (S)O 08%) 5 |Installed capacity of main The Company’s major revenue |5 from the
S @ & 68 7 5 BE | Personal Care _ I 7.10 | Pre & Post offer shareholding of the Public Pre Offer Post Offer Pre Offer Post Offer products / Services construction and sale of apartments.
- L z < > - < | ° ° oNUmber ‘ ‘ ‘ 9,60,0000 2,49,90,0835 9,60,0000 2,59,50,0818 E ﬂi!ﬂ:l'ltil]l' -a.ﬂd '-'H.|IJE D! main Il-_.'s F'Er .'!'-lulljllElﬂ FIﬂHﬂEIEﬂS [Umﬂ'ﬂ'E’r f“:'m
* % of Fully Diluted Equity Share Capital 1.85% 48.08% 1.85% 49.92% products | services sold in last aperations for the FY 2021-2022 is NIL
Notes: financial year
AMONG CATEGORIES, growth following anormalisa- ment.Withthe GSTcuts, prod- (1) Percenzfages disclosed in the table abgve are computed basis the Existing Voting Share Capital of Target Company. 7 [ Number of employees / workmen | NIL
BRANDED commodities, tion of the trade pipeline after  uctshavebecome affordable to (2) 17 Equiy Shares were only tendered in dematerialized form. Further details including last C - ffi Bp
) p1p (3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate B | g 1as) an be coliected from the office of

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus
lastyear.

“The gap between urban
andrural growthis decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reductionininterest ratesand
now GST cuts have favoured
urban areas,’ he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

GST cutswere initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FE last
week, Marico's MD & CEO
Saugata Gupta said that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

consumers,’ he said.

Guptaalso said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG marKket.

diluted basis.

demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.
(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.
(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.

All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

ACQUIRERS AND THE PAC

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

SAFFRON

'E R BN ] Energrs:ng IdEES

™% Pl i

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde
Place: Telangana, Date: November 22, 2025

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

availabie financial statements
{with schedules) of two years,
lists of creditors are available at

g | Ekgibility for resolution apphicants
under section 25(2)(h) of the
Code is avaidable at .

M/s. SPP Insolvency Professionals LLP
2nd Floor. CODISSIA GD Naidu Towers,
Huzur Road, Coimbatore 641018

Ph.no: 73730 52341/ 94888 10404

[email to lokaahousing cirp@@gmail.com /
ipeadmin@spporoups.comj

10| Last date for receipt of (9th December 2025
gxpression of interest
11| Date of lssue of provisional list ol |40 December 2025

prospective resolution applicants

12| Last date for submission of
objections to provistonal fist

24th December 2025 (Within 5 days from
the date of issue of Provisional List)

13| Date of 1ssue of final list of 03rd January 2026
prospeciive resolubion applicants
14| Date of issue of information 03rd January 2026

memarandum, evaluation matrix
and request for resolution plans 1o
prospaciive resolution applicants

15| Last date for submission of
rasoiution plans

16| Process ematil 10 to submit EQI

DZnd February 2026

[okaahousing.cirpi@gmail.com

CA. Mahalingam Suresh Kumar

Designated Partner and Authorized Signatary

M5, 5PP Insolvency Professionals LLP [IPE] acting as
BF of W5, Lokaa Housing Privata Limited

IBBI Reg No. IBBIIPE-0143/IPA-1/2022-23/50033

Date - &2.11.2025
Piace ; Colmbatore

epaper.ﬁnanf:taiexpress.mn'. .
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____ PUBLICNOTICE ___

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.N0.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
post or Registered post or by Hand delivery.

S PARTICULARS OF PERSONAL GUARANTOR )

1.| Name of Personal Guarantor Mr. KODAVATH UMLA

‘Tesla’s AI5 chipis
coming soon: Musk

AGENCIES
November 23

US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

Senator Angus King said
Rubio had told senators the

TESLA IS NEARING the final

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
toend thewarin Ukraine,after
Kyivanditsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearly fouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was
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Workers clean an area near an apartment building damaged

an e

during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officialsbegan meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on Xthat Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigherpricesand
getting them from buyers,”
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat<2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between3I70,000t03100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
opers can’t match theamenities
offered by big brands. “Buyers
are effectivelyfront-loading the
cost of a better post-possession
experience, he said, adding the
products of top brands offer
super liquidity too.

Top property developers
agree.Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions. “This, along with timely
delivery,transparency and cus-
tomer-centric approach has
enabled us to achieve this,”
Razack said.

He said it is pertinent to
remember that they use best-

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabadin NCR,a con-
sultant said the projects
command a premium of 30-
40% to local developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres, the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest projectbyanydeveloper
in Goa.One can therefore easily
imaginethe scaleand quality of
the facilities as well as the pro-
jectitself,”he said.In short, pre-
miumis paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead
to priceincreases of 30-80% in
specificlocations.“This effect is
often stronger than the impact
of brand recognition,” he said.

DPDP rollout
toincrease...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatoryspend-
ingisalso expected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-20% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-30% because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companies anticipate
substantial transition expenses
in the short term, according to
consultants the shift could
eventually reduce the risk of
disputes and data breaches by
streamlining privacy practices.

Demand for FMCG revives in Oct...

GROWTH REBOUNDS

FMCG growth: 10 months of CY2025
20| @ All-india ™ Urban M Rural
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Category-wise
(value growth, in %) (Oct 2025)

-2 I Beverages

Chocolates &]|
Confectionary _ 10.1

Commodities - 9.2
Dairy Products

Home Care I 0.5

Packaged Foods l 2.7

Personal Care - 11.8

AMONG CATEGORIES,
BRANDED commodities,
chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview.Laggards
included beverages, which
declined 2% y-o0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7% versus
lastyear.

“The gap between urban
and rural growth is decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reduction ininterest rates and
now GST cuts have favoured
urban areas,” he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

growth following anormalisa-
tion of the trade pipeline after
GST cutswere initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FFlast
week, Marico's MD & CEO
Saugata Guptasaid that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

ment.With the GST cuts, prod-
uctshavebecome affordable to
consumers,” he said.

Gupta also said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operatinginthe category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG market.

plan was not the administra-
tion’s position,but“essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

step of the design process forits
AI5 chip and startingworkon a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars

ELON MUSK, TESLA CEO

is Al4,we are close to taping out Our goal Isto l?l‘ll‘lg
AI5 and are starting work on anewAl chip
AI6é” Eloctron design tovolume
amsung ectronics .
announced in July that it had prOduCtlon cvery
12 months

secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the AI6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional Al chip design talent to
join Tesla’s team, requesting

tions for chip engineering.

des.

2.| Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Paimakole KV,
Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date  9.11.2025

4.| Estimated date of closure of Insolvency = 20-05-2026

Resolution Process

5.] Last date for submission of claims | 10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAQ
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

applicants to email with evi-
dence of their abilities, particu-
larlyin cutting-edge Al applica-

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO

Place: deerabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

He wrote, “Send an email
with threebullet pointsdescrib-
ingevidence of yourexceptional
abilityto AI_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al'to chip

Equity Shares in the Offer).

Letter of Offer.

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate Identification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO ¥ 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under regulation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.

This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open

Offer:
Sr. No | Particulars Details
1 | Name of the Target Company: - Cupid Breweries and Distilleries Limited
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1”)
2. Rodrigues Bhagvandas Lily (“Acquirer 2”)
3 Name of the PAC: 1. Erramilli Rishab (“PAC”)
4 | Name of the Manager to the Offer: - Saffron Capital Advisors Private Limited
5] Name of the Registrar to the Offer: Cameo Corporate Services Limited
6 Offer Details:
a. Date of Opening of the Offer: Monday, October 27, 2025
b. Date of Closure of the Offer: Monday, November 10, 2025
7 Date of Payment of Consideration: Monday, November 17, 2025

7. Details of Acquisition:

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (IB) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
forthe Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
CloDivya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

1.1 Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.! Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi

Bazar,Charminar, Htderabad-500 002. TELANGANA

3.| Insolvency commencement date  9.11.2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8.! Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

PARTICULARS OF PERSONAL GUARANTOR
1.! Name of Personal Guarantor Mr. KRISHNA AGARWAL

2.! Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
Himayatnagar, Behind Maruthi Show Room, Hyderabad-29

3.| Insolvency commencement date  9.11.2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAQ
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7., Address and E-Mail of the Resolution D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

diluted basis.

ACQUIRERS AND THE PAC

(1) Percentages disclosed in the table above are computed basis the Existing Voting Share Capital of Target Company.

(2) 17 Equity Shares were only tendered in dematerialized form.

(3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate
demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.

(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.

(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.

(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.

(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.

All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

"ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

St. No.  Particulars Proposed in the LOF Actuals ; E Mail ID : pasalasudhakar3@gmail.com
(assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
in this Offer) with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 | Offer Price (per equity share) % 71.80/- % 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA RAO
7.2 | Aggregate number of shares tendered 9,60,000 7@ Place: Hyderabad Resolution Professional
7.3 _;Aggregate number of shares accepted 9,60,000 17 @ EORM G
7.4 Size of the Offer (Number of Equity hares < 6,89,28,000/- < 1,220.60/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI TAMIL NADU
before Agreements/Public Announcement (0.00%) (0.00%) [Under Regulation 36A[1)of the Insalvency and Bankruptcy Board of
7.6 Equity Shares proposed to be acquired which 2,60,32,167 2,60,32,167 © India (Insolvency Resolution Process for Corporate Persons)
triggered the regulations (50.08%) (50.08%) Regulations, 2016)
7.7 Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
Statement ) 1 [MName of the corporate debior M/s. LOKAA HOUSING PRIVATE LIMITED
o Number of shares acquired Nil Nil EIE{II'I-;I with PANS CIN/ LLP No. G U45500TNX01BPTC123743
* Price of the shares acquired NA NA 2 | Address of the registerad office | Plof No.5 / Flat No. 101, 15t Floor No. 14
| * % of the shares acquired (0.00%) (0.00%) Kannappa Nagar Extension, Thiruvanmiyur,
7.8 Equity Shares Acquired by way of Open Offer Chennal, Tamil Nadu, India, 600 041,
* Number 9,60,000 170 3 |URL of website hA
* % of Fully Diluted .Equity Sharg Capital (1.85%) (0.00%) 4 | Details of the place whars the Plot No.5 / Flat No.101, 15t Fioor No.14
7.9 Post offer shareholding of Acquirers and the PAC majority of fixed assets are Kannappa Magar Extension, Thiruvanmiyur,
* Number 2,69,92,167 2,60,32,184 © localed Chennai, Tamil Nadu, India, 600 041.
o O i i i 0 0 - -
770 Pref) T fpziltlyof[;:el?t:r?arEeqhuc;tlzirSng = tﬁ: %Latinc Pre Oifer(3)1 = ﬁ())sl Offer | Pre Oifer((?)o = A)P)ost Offer ¥ [T R Saucy. i main fe SuToal SihavcEmnoe e i
. products / SErvices construction and sale of apartments.
I oNumber _ _ , 9’60’0000 2’49’90’?35 9’60’0000 2'59'50’5318 & |Quantity and value of main As per Audited Financials, turmover from
* % of Fully Diluted Equity Share Capltal 1.85% 48.08% 1.85% 49.92% products / services sold in last operations for the Y 2021-20%2 5 NIL
Notes: financial year

7 |Number of employees / workmen | NIL

g | Further details including last
avaitable financlat statements
(with schedules) of two years.
bists of creditors are available at:

Gan be collected from the ofiice of P
M/s. SPP Insolvency Professionals LLP
end Flagr, CODISSIA GD Maidu Towers,
Huzur Road, Coimbatore 641018

o |Eligibility for resolution applicants
under saction 25(2){h) of the
Code is avaitable at ;

Ph.nnc7 3730 52341/ 84885 10404
[armail 1o lokaahousing. cirp@@omall.com |
ipeadmin{Esppgroups. com|

10 Last date for receipt of {(9th December 2025
expression of interest
11| Date of issue of provisional list of | 34, December 2025

prospective resolution applicants

17| Last date for submission of

i Mg 24th December 2025 (Within 5 days from
objections to proviskonal list

the date of issue of Provisional List)

SAFFRON

===+ gnergising ideas

L™ " Feld Bi5 @

13| Date of issua of final list of

03rd January 2026
prospective resolution applicants

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde
Place: Telangana, Date: November 22, 2025

Cameo Gorporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700/ 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

14| Date of issue of information
memarandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

03rd January 2026

15| Last date for submission of

02nd February 2026
resolubon plans

16| Process emall 1D to submit EQI [ lokaahousing. cirpi@gmail com

CA. Mahalingam Suresh Kumar

Designated Paringr and Authornzed Signatory

M/s. SPP Insoivency Professionals LLP [IPE] acting as
RP of M5, Lokaa Housing Private Limiad

IEBY Req No. IBBVIFE-0143/1PA-1/ 202 2-23/50033

Date 22112025
Placa @ Coimbatore

epaper.ﬂnanciaiexpress.cnnb. .

Kolkata
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
to end thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was
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Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukraine which could be used
in a negotiation with Russia.
That would likely take time, he
said.

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,’
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between370,000t03100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of abetter post-possession
experience, he said, adding the

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scalemakeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legalandregulatoryspend-
ingisalso expected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-20% of their legal budgets
to DPDP readiness, mainly for

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

INTERNATIONAL |11

‘Tesla’s AI5 chipis

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new Al6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the Al6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional AI chip design talent to
join Tesla’s team, requesting

ELON MUSK, TESLA CEO

Our goalistobring
anewAI chip
design tovolume
production every
12 months

applicants to email with evi-
dence of their abilities, particu-
larly in cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate Identification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.
This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

il PARTICULARS OF PERSONAL GUARANTOR

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

1.1 Name of Personal Guarantor Mr. KODAVATH UMLA

2.) Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Palmakole KV,

Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date  94.11.2025

-~

Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7., Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8.! Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

o PARTICULARS OF PERSONAL GUARANTOR

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi

Bazar,Charminar, Htderabad-500 002. TELANGANA

3.| Insolvency commencement date  9.11.2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Place: szerabad Resolution Professional

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Ko PARTICULARS OF PERSONAL GUARANTOR

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA)PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

! . . ; . . Letter of Offer. 2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
products of top brands offer isover 130 acres, is the single | privacy-policy design, consent The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Himayatnagar, Behind Maruthi Show Room, Hyderabad-29
super liquidity too. largest projectbyanydeveloper | frameworks and data-process- Offer: 3.| Insolvency commencement date  50_11_9025

Top property developers inGoa.Onecanthereforeeasily | ing agreements. For growth- Sr. No| Particulars Details 4.| Estimated date of closure of Insolvency = 20-05-2026
agree.Irfan Razack,chairman imaginethescaleandqualityof | stage startups selling to large ] Name of the Target Company.: Cupid Breweries and Distilleries Limited Resolution Process
and MD at Prestige Estatessaid  the facilities as well as the pro- | enterprises, that share rises to 5 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1) 5.| Last date for submission of claims  10-12-2025
their projects are valued by the  jectitself,”he said.In short,pre- | 25-30% because complianceis 2. Rodrigues Bhagvandas Lily (“Acquirer 2”) DETAILS OF THE RESOLUTION PROFESSIONAL
target clientele as premium miumispaidfortheexperience. | becoming a deal-breaker in 3 Name of the PAC: 1. Erramilli Rishab (“PAC”) 6. | Name and registration Number of the Insolvency | Name : PVB SUDHAKARARAO
offerings backed by a strong Anuj Puri, chairman at @ salescycles,” said Prachi Shri- 4 Name of the Manager to the Offer: Saffron Capital Advisors Private Limited Professional acting as Resoluton Professional | Reg. No: 1BBIIPA-002/IP-NOO7952019-2020/12547
track record of better quality, Anarock Property Consultants, = vastava, founder, Lawfinity 5 Name of the Registrar to the Offer: ~ Cameo Corporate Services Limited 7. éf&gssslom E—S'\/lgiliggpgdmsﬁltlﬁgogw . D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
planning and choice of loca-  said improvements in micro- | Solutionsand Vakil Vetted. 6 | Offer Details: B 2" Floor Near Ganapathi Complex, Yellareddyguda
tions. “This,along with timely  location precision, such as bet- While companiesanticipate a. Date of Opening of the Offer: Monday, October 27, 2025 Ey,\(j:ﬁal%adpggglgfdrj:g?gg;ma” com
delivery,transparencyandcus-  ter infrastructure like metro | substantial transition expenses b. Date of Closure of the Offer: Monday, November 10, 2025 : ' _ :
tomer-centric approach has systemsand IT parks,canlead | inthe short term,according to /| Date of Payment of Consideration: Monday, November 17, 2025 B e th s Roesluton gn;NF?a%f ,\?gr/%;gga'?}igggrfé%f '%;223%3?8
enabled us to achieve this,” topriceincreasesof 30-80%in | consultants the shift could 7. Details of Acquisition: ) Professional Hyderabad- 500 073. Telangana.
Razack said. specificlocations.“Thiseffectis | eventually reduce the risk of Sr. No. | Particulars Proposed in the LOF Actuals E Mail ID : pasalasudhakar3@gmail.com
He said it is pertinent to  oftenstrongerthantheimpact | disputesand data breaches by (assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
remember that they use best-  of brand recognition,”he said. streamlining privacy practices. in this Offer) with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 Offer Price (per equity share) i 3 71.80/- ! 3 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA RAO
7.2 Aggregate number of shares tendered 9,60,000 ! 17 @ Place: Hyderabad Resolution Professional
D d f F o o 7.3 | Aggregate number of shares accepted 9,60,000 | 17@ FORM G
e I I l an Or MCG rev1ves ln Oct... 7.4 Size of the Offer (Number of Equity hares T 6,89,28,000/- T 1,220.60/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/5. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
: 7.5 | Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAIL, TAMIL NADU
GROWTH REBOUN DS | Category-wise before Agreements/Public Announcement (0.00%) (0.00%) {Under Fegulaﬁun 36A(1)of the Insolvency and Bankruptcy Board of
(value growth, in %) (Oct 2025) 7.6 Equity Shares proposed to be acquired which 2,60,32,167 2,60,32,167 © India (Insolvency Resolution Process for Corporate Persons)
' triggered the regulations (50.08%) (50.08%) Regulations, 2016)
FMCG grOWth: 10 months of CY2025 -2 l Beverages 77 Equity Shares acquired after Detailed Public
20 | m All-India ™ Urban ® Rural = Statement @) 1 |Name of the corporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
C%Z?gggfgﬁgrﬁ B 101 « Number of shares acquired Nil Nil along with PAN/ CIN/ LLP No. | GIN: LJ45800TNZ018PTC 23743
16- { * Price of the shares acquired NA NA 2 | Address of the registered office | Plot Mo 5 / Flat Ne, 101, 1st Floor No,14
; Commodities - 9.2 * % of the shares acquired (0.00%) (0.00%) Kannappa Nagar Extension, Thiruvanmiyur,
124 ' 7.8 Equity Shares Acquired by way of Open Offer Chennai, Tamil Nadu, India, 600 041,
g Dairy Products  Number 9,60,000 176 3 [URL of website MA
Home Care I 0.5 79 I;oosA)t%ffff:”:hgitﬁgﬁdizug? f:iﬂ?reizp;naé the PAC Ll L) 4 |Detaits of the place where the | Plot No.5 / Flat No.101, st Haor No.14
5 masority of fixed assets are Kannappa Nagar Extension, Thiruvanmiyur,
cackaaed Food ' ) 7 ’ oNumber | | ' 2,69,92,367 2,60,32,1084 o located Chennai, Tamil Nadu, India, 600 041,

& e s 710 Pr:) T fpl;zltlyof[::a“rﬂ:r?afeqhuc%i: hirf tg: F;Zat!nc “Pre Oifer(3)1 = l/:c);st Offer | Pre oner(S)O > A)P)ost Offer | Neiale capily of e e DI iRl EYB0E 6 o e
s 2 ch° s 2 5 B2 18 4% # Personal Care - 11.8 : | Nurmber g 960000 124990835 260000 15.56.50.818 products / sarvices construction and sale of apartments.
I S e < G . » % of Fully Diluted Equity Share Capital 185% | 48.08% 1.85% 49.92% G | ARBDHYY 2080 WisEr ol mam, S IRELI AU IREIGIA, JMOU o

products / services sold in last | operations for the FY 2021-2022 is NIL
Notes: linancial year
AMONG CATEGORIES, growthfollowinganormalisa- ment.With the GST cuts, prod- (1) Percenzfages disclosed in the table abgve are computed basis the Existing Voting Share Capital of Target Company. 7 | Number of employees / workmen | NIL
BRANDED commodities, tion of the trade pipeline after = uctshavebecomeaffordableto (2) 17 Equily Shares were only tendered in demateriaiized form. - : : Further details including last . fii
) p1p (3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a Separate . [ FUCRIEC QIS IS RS Can be collected from the office of AP

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-o0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus
lastyear.

“The gap between urban
andrural growthis decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reduction ininterest ratesand
now GST cuts have favoured
urban areas,” he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

GST cuts were initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FElast
week, Marico's MD & CEO
Saugata Gupta said that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

consumers,’ he said.

Guptaalso said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG market.

diluted basis.

ACQUIRERS AND THE PAC

demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.
(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.
(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.

All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

“ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE | REGISTRAR TO THE OFFER

SAFFRON

= ® 2 anergising ideas

L " Pl i >

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

Place: Telangana, Date: November 22, 2025

epaperfinancialexpress.comi @ @

available tmancial statements
{with schedules) of two years,
lists of craditors are available at

M/s. SPP Insolvency Professionals LLP
Znd Flaor, CODISSIA GD Maidy Towsrs,
Huzur Road, Coimbatore 641018

g | Elgibility for resolution apphicants
under section 25(2)(h) of the
Code is avadable at

Phono 73730 52341/ 84888 10404
[&rnail to lokaahousing ciep@gmail.com |
IpeadmmiEspporoups.comj

10| Last date for receipt of

: : (%h December 2025
expression of interest

11| Date of issue of provisional list of

] ] ; 189th Decembear 2025
prospective resolution applicants

12| Last date for submission of

Zdth December 2025 (Within 5 days from
objections to provisional list

the daie of issue of Provisional List) |

13| Data of issue of final fist of 03rd January 2026
prospective resolution applicants
14 | Oate of issue of nformation 03rd January 2026

memarandum, evaluation matrix
and reguest for resolubion plans to
prospective resolution applicants

15| Last date for submission of

02nd Fabruary 2026
resolution plans

16| Process email 10 to submit EOI lokaahousing.cirpigmail.com

CA. Mahalingam Suresh Kumar

Designated Partner and Authorized Signatary

M’s. SPP Insolvancy Professionats LLP [IPEF acting &5
RP of Mis. Lokaa Howsing Private Limited

IBEI Reg No. IBRIIPE-01451PA-1/2022-23/50033

Date : 22.11.2025
Fiace : Goimbatore

Lucknow
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PUBLIC NOTICE

US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
to end thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

EEER T
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Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officials began meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'm notyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetingin Johannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,”’
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83lakh per
sq ft,it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between X70,000t03100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
operscan’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of abetter post-possession
experience, he said, adding the
products of top brands offer
super liquidity too.

Top property developers
agree. Irfan Razack, chairman
and MD at Prestige Estates said
their projects are valued by the
target clientele as premium
offerings backed by a strong
track record of better quality,
planning and choice of loca-
tions. “This, along with timely
delivery, transparencyand cus-
tomer-centric approach has
enabled us to achieve this,”’
Razack said.

He said it is pertinent to
remember that they use best-

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall the difference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres,the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single
largest project byany developer
in Goa.One can therefore easily
imagine thescaleand quality of
the facilities as well as the pro-
jectitself,’he said.In short, pre-
mium is paid forthe experience.

Anuj Puri, chairman at
Anarock Property Consultants,
said improvements in micro-
location precision, such as bet-
ter infrastructure like metro
systems and IT parks, can lead
topriceincreases of 30-80%in
specificlocations.“This effectis
often stronger than the impact
of brand recognition,” he said.

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatory spend-
ingisalso expected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent
frameworks and data-process-
ing agreements. For growth-
stage startups selling to large
enterprises, that share rises to
25-30%because complianceis
becoming a deal-breaker in
sales cycles,” said Prachi Shri-
vastava, founder, Lawfinity
Solutions and Vakil Vetted.

While companies anticipate
substantial transition expenses
in the short term, according to
consultants the shift could
eventually reduce the risk of
disputes and data breaches by
streamlining privacy practices.

Demand for FMCG revives in Oct...

GROWTH REBOUNDS

FMCG growth: 10 months of CY2025
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| Category-wise
(value growth, in %) (Oct 2025)

-2 l Beverages

Chocolates &|
Confectionary _ 10.1

Commodities - 9.2

Dairy Products m

{
Home Care I 0.5

| Packaged Foods l 2.7

Personal Care _ 11.8

AMONG CATEGORIES,
BRANDED commodities,

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview. Laggards
included beverages, which
declined 2% y-0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7%versus
lastyear.

“The gap between urban
andrural growth is decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reductionininterest ratesand
now GST cuts have favoured
urban areas,’ he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

growth following a normalisa-
tion of the trade pipeline after
GST cuts were initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FElast
week, Marico's MD & CEO
Saugata Gupta said that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“Weare far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

ment.With the GST cuts, prod-
ucts have becomeaffordable to
consumers,’ he said.

Gupta also said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operating in the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG marKket.

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position,but “essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavon der Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

‘Tesla’s AI5 chipis

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
anXpost.

“OurgoalistobringanewAl
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the Al6 chip.

“We expect to build chips at
highervolumesultimately than
all other AI chips combined,”
Musksaid in Sunday’s post.“I'm
notkidding”

Musk further invited excep-
tional AI chip design talent to

| join Tesla’s team, requesting

ELON MUSK, TESLA CEO

Our goalis tobring
anewAI chip
design tovolume
production every
12 months

applicants to email with evi-
dence of their abilities, particu-
larly in cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAl_Chips@Tesla.com.
Weare particularlyinterested in
applying cutting-edge Al to chip
des.

Equity Shares in the Offer).

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate Identification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO X 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under requlation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PA”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.
This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (1B) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

i PARTICULARS OF PERSONAL GUARANTOR ]

1.1 Name of Personal Guarantor Mr. KODAVATH UMLA

2.) Address of the Personal Guarantor S/o Redya, R/o H.No. 9-81, Palmakole KV,
Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date  9.11.2025

>

Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. | Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8./ Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO

Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (1B) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

e PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

4.| Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, Clo Divya Collections,
Professional, as registered with the Board 2 Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.N0.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.

Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.N0.8-3-677/8, SKD Nagar,
Clo Divya Collections, 2™ Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

No PARTICULARS OF PERSONAL GUARANTOR

1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

diluted basis.

(1) Percentages disclosed in the table above are computed basis the Existing Voting Share Capital of Target Company.
(2) 17 Equity Shares were only tendered in dematerialized form.
(3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate
demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.

(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.

(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
for the obligations under SEBI (SAST) Regulations.
9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.
All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

Letter of Offer. 2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Himayatnagar, Behind Maruthi Show Room, Hyderabad-29
Offer: 3.| Insolvency commencement date  9.11.2025
Sr. No | Particulars Details 4.| Estimated date of closure of Insolvency = 20-05-2026
1 Name of the Target Company: Cupid Breweries and Distilleries Limited Resolution Process
2 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 17) 5.| Last date for submission of claims  10-12-2025
2. Rodrigues Bhagvandas Lily (“Acquirer 2”) DETAILS OF THE RESOLUTION PROFESSIONAL
3 Name of the PAC: 1. Erramilli Rishab (“PAC”) 6.| Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAO
4| Name of the Manager to the Offer: Saffron Capital Advisors Private Limited Professional acing as Resolution Professional | Reg. No: IBBIIPA-002/IP-N075/2019-2020/12547
"5 | Name of the Registrar to the Offer: ~ Cameo Corporate Services Limited 7. Addfress and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
6 Offer Details: Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
; . Hyderabad- 500 073. Telangana.
a. Date of Opening of the Offer: Monday, October 27, 2025 ; .
E Mail ID : lasudhakar3 l.
b. Date of Closure of the Offer: Monday, November 10, 2025 @ pasalasudhakar@gmil.com
7 | Date of Payment of Consideration: Monday, November 17, 2025 8.| Address and e-majl to be used fQF D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
: — tF;)orrfesppndelnce with the Resolution 2" Floor Near Ganapathi Complex, Yellareddyguda
7. Details of Acquisition: fofessiona Hyderabad- 500 073. Telangana.
St. No. | Particulars Proposed in the LOF ) | Actuals E Mail ID : pasalasudhakar3@gmail.com
(assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
in this Offer) _ with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 Offer Price (per equity share) | 3 71.80/- ! T 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA I_?AO
1.2 Aggregate number of shares tendered 9,60,000 | 170 w
7.3 Aggregate number of shares accepted 9,60,000 17 @ FORM G
7.4 SizeIOf.the Offer (Number of EQUIty hares < 6,89,28,000/- < 1,220.60/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENNAI, TAMIL NADU
before Agreements/Public Announcement (0.00%) (0.00%) (Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of
7.6 Equity Shares proposed to be acquired which 2,60,32,167 2,60,32,167 © India (Insolvency Resolution Process for Corporate Persons)
triggered the regulations (50.08%) (50.08%) Regulations, 2016)
7.7 Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
Statement @ 1 |Name of the comporate debtor M/s. LOKAA HOUSING PRIVATE LIMITED
« Number of shares acquired Nil Nil along with PANS CIN/ LLP Mo. CIN- U45500TN2018PTC123743
* Price of the shares acquired NA NA 2 |Address of the registered office | Plot Mo.5 / Flat No. 101, 15t Floor No.14
* % of the shares acquired (0.00%) (0.00%) Kannappa Nagar Extension, Thiruvanmiyur,
7.8 Equity Shares Acquired by way of Open Offer Chennai, Tamil Nadu. India, GO0 041,
 Number 9,60,000 17 © 3 | URL of website MNA
" % of Fuly Diluted Equity Share Capital (1.85%) (0.00%) 4 | Details of the place where the | Plot No.6 / Flat No. 101, st Floor No, 14
7.9 Post offer shareholding of Acquirers and the PAC majority of fixed assets are Kannappa Nagar Extension, Thiruvanmiyur,
* Number 2,69,92,167 2,60,32,184 © located Chennai, Tamil Nadu, India, 600 041,
o O i i i 0 0
% of Fully Diluted Eqmty'Share Capital . (3)1 .92%) (3)0.08 %) o | Inslad capaciy of i Y ———p———y i —
7.10 | Pre & Post offer shareholding of the Public Pre Offer Post Offer Pre Offer Post Offer products / SErvices construction and sale of apartments.
[ Numoer -~ | | 960,000 | 2,49,90,835 | 9,60,000 1 2,59,50,818 i | Quantity and value of main As per Audited Financials, tumaver from
* % of FuIIy Diluted EC]UIty Share Capltal 1.85% 48.08% 1.85% 49.92% IJF'EIEIIJ{.-“TE { services sold in kast operations for the By 9021-2022 s NIL
Notes: financial year

ACQUIRERS AND THE PAC

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

SAFFRON

'E R BN Eﬂ‘afgrs:ng IdEES

L™ Pl i

Tel. No.: +91 22 49730394;
Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,
Andheri (East), Mumbai-400 059, Maharashtra, India.

Email id: openoffers@saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Saurabh Gaikwad / Satej Darde
Place: Telangana, Date: November 22, 2025

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700 / 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Validity: Permanent

Contact Person: Sreepriya K

7 | Number of employees / workmen | NIL

g | Further details including last
available financial statements
{with schadules) of two years,
lists of craditors are available at

g | Ekgibility for resolution apphicants
under section 25(2)(h) of the
Code is avadable at .

Can be coliected from the office of AP
M/s. 5PP Insolvency Professionals LLP
Znd Floor, CODISSIA GD Maidu Towars,
Huzwr Road, Coimbatore 621018

Ph.no: 73730 52341/ 94888 10404

[email to lokaahousing cirp@@gmail.com /
ipeadmin@spporoups.comj

10| Last date for receipt of (9th December 2025
gxpression of interest
11| Date of ssue of provisional list ol |40 December 2025

prospective resolution applicants

12| Last date for submission of
objections to provistonal fist

24th December 2025 (Within 5 days from
tha date of issua of Provisional List)

13| Date of Issue of final list of 03rd January 2026
prospeciive resolubion applicants
14| Date of issue of information 03rd January 2026

memarandum, evaluation matrix
and request for resolution plans 1o
prospaciive resolution applicants

15| Last date for submission of
rasoiution plans

16| Process ematl 10 to submit EQI

DZnd February 2026

lokaahousing.cirpi@gmail.com

CA. Mahalingam Suresh Kumar

Cesignated Partner and Authorized Signatary

M5, SPP Insolvency Professionals LLP [IPE] acting as
RP of M's, Lokaa Housing Private Limited

IBBI Reg No. IBBIIPE-0N43/IPA-1/2022-23/50033

Date - &2.11.2025
Piace ; Colmbatore

epaper.ﬁnant:'raiexpress.mn'. .
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US, Ukraine & Europe hold
talks in Geneva to end war

REUTERS
Geneva, November 23

UKRAINIAN, US AND Euro-
pean officials met in Geneva
on Sunday to discuss a draft
plan presented by Washington
toend thewarin Ukraine,after
Kyivand itsallies voiced alarm
over what they saw as major
concessions to the aggressor
Russia.

On Friday, US President
Donald Trump said Ukrainian
President Volodymyr Zelenskiy
had until Thursday to approve
the 28-point plan, which calls
on Ukraine to cede territory,
accept limits on its military
and renounce ambitions to
join NATO.

For many Ukrainians,
including soldiers fighting on
the front lines, such terms
would amount to capitulation
afternearlyfouryears of fight-
ing in Europe’s deadliest con-
flict since World War Two. On
Saturday, Trump said the cur-
rent proposal for ending the
war is not his final offer.

Since the plan was
announced, there has been
confusion about who was

Workers clean an area near an apartment building damaged
during a Russian drone strike in Dnipro, Ukraine, on Sunday reuters

involved in drawing it up.
European allies said they had
not been consulted.

Asthe officialsbegan meet-
ing behind closed doors in
Geneva, German Chancellor
Friedrich Merz said the goal
was to craft a plan acceptable
to Ukrainewhich could be used
in a negotiation with Russia.
That would likely take time, he
said.

“Right now,I'mnotyet con-
vinced we’re going to get the
solution President Trump
wants in the next few days,”
Merz said on the sidelines of a
G20 meetinginJohannesburg.

Before heading to Geneva,
US Secretary of State Marco
Rubioinsisted on X that Wash-
ington had authored the plan
after remarks from some US
senators suggesting otherwise.

| FROM THE FRONT PAGE

Premium for ‘experience’
widens in realty projects

“LIKE WATCHES, REAL estate
brands and addresses are now
commandinghigher pricesand
getting them from buyers,”
Mohnot said.

When Leena Gandhi Tewari,
chairperson of pharmaceutical
giant USV bought two luxury
duplex flats in Naman Xana in
Mumbai’s posh Worli area for
X639 croreorat2.83 lakh per
sq ft, it made headlines as one
of the country’s most expen-
sive residential property deals.
Interestingly, apartments sell
between ¥70,000t0 100,000
a sq ft in the locality. The
Naman Xana property has just
22 exclusive residences of
6,500 sq ft each and boasts of
column-free layout.

Sandeep Reddy,co-founder,
Zapkey said that smaller devel-
opers can’t match theamenities
offered by big brands. “Buyers
are effectively front-loading the
cost of a better post-possession
experience, he said, adding the
products of top brands offer

in-class architects, designers,
consultants and contractors
with a full commitment to
adhere to the quality standards
set by the company.

Though Razack did not
speak on the price difference
with local bands in their pro-
jects on the outskirts of Mum-
baiand Gaziabad in NCR,a con-
sultant said the projects
command a premium of 30-
40% tolocal developers.

A spokesperson at The
House of Abhinandan Lodha
(HoABL) said amenities and
scale makeall thedifference.He
said theyreserve about 45% of
the land in any project for
amenities and open spaces
which other developers may
not provide.

For example, their project
The Sarayu in Ayodhya spans
across 75 acres, the next closest
development is just about 5
acres, he said. “Similarly, our
project in Bicholim Goa which
is over 130 acres, is the single

DPDP rollout
to increase...

MAPPING DATA ACROSS in-
house systems,vendor partners
and third-party associates is
one of the first and most
resource-intensive tasks, he
explained.

Data audits, a practice
largely absent in India until
now, are emerging as another
lineitem.“With the DPDPrules,
structured data audits become
a recurring requirement and
add to the overall cost of com-
pliance.Smaller firms could see
tech budgets rise by over 30%
as many will be building sys-
tems from scratch,” Faisal
Kawoosa, founder and chief
analyst, Techarc, said.

Legaland regulatoryspend-
ingisalsoexpected to climb.For
startups,compliance prepared-
ness is increasingly linked to
investorinterestand enterprise
contractwins.“Early-stage star-
tups are now allocating
15-200% of their legal budgets
to DPDP readiness, mainly for
privacy-policy design, consent

Senator Angus King said
Rubio had told senators the
plan was not the administra-
tion’s position, but“essentially
the wish-list of the Russians.”

The draft plan, which
includes many of Russia's key
demands and offers onlyvague
assurances to Ukraine of
“robust security guarantees”
comes at a perilous moment
for the country.

European Commission
President Ursulavonder Leyen
said on Sunday that Ukraine's
borders cannot be changed by
force, its army cannot be left
vulnerable to attack and that
the European Union must have
a central role in a Ukraine
peace deal.

Russia has been making
gains on parts of the front,
albeit slowly and, according to
Western and Ukrainian offi-
cials, the advances have been
extremely costly in terms of
lives lost. The transportation
hub of Pokrovsk has been par-
tially taken by Russian forces
and Ukrainian commanders
say they do not have enough
soldiers to prevent small, per-
sistent incursions.

‘Tesla’s AI5 chip s

coming soon: Musk

AGENCIES
November 23

TESLA IS NEARING the final
step of the design process forits
AI5 chip and startingwork on a
new AI6 chip to be deployed in
its cars and data centers, Tesla
CEO Elon Musk said Sunday in
an X post.

“OurgoalistobringanewAI
chip design to volume produc-
tion every 12 months,” said
Musk, the world’s richest per-
son.

“The current version in cars
is Al4,we are close to taping out
AI5 and are starting work on
Al6”

Samsung Electronics
announced in July that it had
secured a $16.5 billion pact to
produce Al semiconductors for
Tesla.

Musk said at the time thata
new Samsung facility in Texas
would be dedicated to making
the A6 chip.

“We expect to build chips at
highervolumesultimatelythan
all other AI chips combined,’
Musksaid in Sunday’s post.“I'm
notkidding?”

Musk further invited excep-
tional Al chip design talent to
join Tesla’s team, requesting

ELON MUSK, TESLA CEO

Our goalis tobring
anewAl chip
design tovolume
production every
12 months

applicants to email with evi-
dence of their abilities, particu-
larlyin cutting-edge Al applica-
tions for chip engineering.

He wrote, “Send an email
with threebullet points describ-
ingevidence of yourexceptional
abilitytoAI__Chips@Tesla.com.
Weare particularlyinterestedin
applying cutting-edge Al to chip
des.

Equity Shares in the Offer).

Letter of Offer.

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED

Corporate Identification Number: L11010MH1985PLC036665;

Registered Office: Block No. 2, Parekh Nagar, Near BMC Hospital, S V Road, Kandivali (West), Mumbai,
Maharashtra, 400067 Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com: Website: www.cupidalcobev.com;
OPEN OFFER BY ERRAMILLI VENKATACHALAM PRASAD (“ACQUIRER 1”) AND RODRIGUES BHAGVANDAS LILY (“ACQUIRER
2”) (HEREINAFTER ACQUIRER 1 AND ACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”) TOGETHER WITH
ERRAMILLI RISHAB (“PERSON ACTING IN CONCERT” OR “PAC”) TO ACQUIRE UPTO 9,60,000* (NINE LAKH SIXTY
THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUEX 10/- EACH FOR CASH AT A PRICE OF X 71.80/- (RUPEES
SEVENTY ONE POINT EIGHT ZERO ONLY) (“OFFER PRICE”) INCLUDING INTEREST OF ¥ 11.80%/- (RUPEES ELEVEN POINT
EIGHT ZERO ONLY), PAYABLE IN CASH PER EQUITY SHARE AGGREGATING UPTO ¥ 6,89,28,000/- (RUPEES SIX CRORE
EIGHTY NINE LAKH TWENTY EIGHT THOUSAND ONLY), TO THE PUBLIC SHAREHOLDERS OF CUPID BREWERIES AND
DISTILLERIES LIMITED (“TARGET COMPANY”’) PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,

2011, AS AMENDED (“SEBI (SAST) REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

*As per SEBI (SAST) Regulations, 2011, the Open Offer size under regulation 7(1) of SEBI (SAST) Regulations, 2011, shall be
for at least 26% (twenty six percent) of the total share capital of a target company, as of 10th working day from the closure of
the tendering period. However, the public shareholding of the Target Company is 1.85% (one point eight five percent) of the
Existing Voting share Capital of the Target Company excluding the public preferential allottees who are considered as Deemed
PAC to Acquirers for this open offer and are ineligible to participate in the open offer. Accordingly open offer is made to public
shareholders who holds 1.85% (one point eight five percent) of Existing Voting share Capital of the Target Company.

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven hundred and seventeen) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers and the PAC, in connection with the offer made by the Acquirers and the
PAC, pursuant to and in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement
is to be read in continuation of and in conjunction with: (a) the Public Announcement dated February 07, 2025 (“PR”); (b) the
Detailed Public Statement published on February 14, 2025 in Financial Express (English) all editions, Jansatta (Hindi) all
editions and Navshakti (Marathi) Mumbai Edition — Being the regional language of Mumbai, where the Registered Office of the
Target Company is located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”); (c) the
Draft Letter of Offer dated February 24, 2025 (“DLOF”) (d) the Corrigendum dated September 23, 2025 (“First Corrigendum”)
(e) the Corrigendum dated October 13, 2025 (“Second Corrigendum”) (f) the Letter of Offer dated October 13, 2025 (“LOF”)
along with Form of Acceptance-Cum-Acknowledgement; and (g) the offer opening public announcement was published on
October 24, 2025 in all the newspapers in which the DPS was published.
This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms in the

The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KODAVATH UMLA

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KODAVATH UMLA residing in Hyderabad on 20-
11-2025 vide NCLT Order CP (IB) No. 29/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK for
the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KODAVATH UMLA are hereby called upon to submit their claims with proof
on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar, Clo
Divya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

N PARTICULARS OF PERSONAL GUARANTOR

1.| Name of Personal Guarantor Mr. KODAVATH UMLA

2. Address of the Personal Guarantor Slo Redya, R/o H.No. 9-81, Paimakole KV,
Rangareddy Shamshabad, Telangana-509 325.

3.| Insolvency commencement date  9.11-2025

>~

Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. | Name and registration Number of the Insolvency ~ Name : PVB SUDHAKARA RAO
Professional acting as Resolution Professional  Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7. Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

8. Address and e-mail to be used for
correspondence with the Resolution
Professional

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. PANNALAL AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. PANNALAL AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT Order CP (IB) No. 31/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
forthe Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. PANNALAL AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. To the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
CloDivya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
postor Registered post or by Hand delivery.

& PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. PANNALAL AGARWAL

2.| Address of the Personal Guarantor Slo Late Mohanlal Agarwal, D.No.21-1-898, Ghansi
Bazar,Charminar, Htderabad-500 002. TELANGANA

20-11-2025

Estimated date of closure of Insolvency = 20-05-2026
Resolution Process

3.| Insolvency commencement date

>

5.| Last date for submission of claims  10-12-2025

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Insolvency | Name : PVB SUDHAKARA RAQ
Professional acting as Resolution Professional | Reg. No: IBBI/IPA-002/IP-N00795/2019-2020/12547

7.| Address and E-Mail of the Resolution D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
Professional, as registered with the Board 2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.
E Mail ID : pasalasudhakar3@gmail.com

D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
2" Floor Near Ganapathi Complex, Yellareddyguda
Hyderabad- 500 073. Telangana.

E Mail ID : pasalasudhakar3@gmail.com

Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
Date : 24-11-2025 P.V.B.SUDHAKARA RAO
Place: Hyderabad Resolution Professional

PUBLIC NOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mr. KRISHNA AGARWAL

Notice is hereby given that the National Company Law Tribunal, Bench-I, Hyderabad in the case
of Insolvency Resolution Process under section 95 of the code has ordered commencement of
the Insolvency Resolution Process against Mr. KRISHNA AGARWAL residing in Hyderabad on
20-11-2025 vide NCLT order CP (IB) No. 43/95/HDB/2025 u/s 95 of IBC filed by CANARA BANK
for the Personal Guarantee extended to M/s. MANSAROVAR PEARLS (INDIA) PVTLTD

The Creditors of Mr. KRISHNA AGARWAL are hereby called upon to submit their claims with
proof on or before 10-12-2025. to the Resolution Professional at D.No.8-3-677/8, SKD Nagar,
CloDivya Collections, 2" Floor, Yellareddyguda, Hyderabad-500073 Telangana.

The Creditors may submit their claims through Electronic means, or through Courier, or Speed
post or Registered post or by Hand delivery.

ﬁ'o PARTICULARS OF PERSONAL GUARANTOR
1.| Name of Personal Guarantor Mr. KRISHNA AGARWAL

2.| Address of the Personal Guarantor Slo. SATYAJEET AGARWAL D.No.3-6-469/1/1, Street No.6,
Himayatnagar, Behind Maruthi Show Room, Hyderabad-29

8.| Address and e-mail to be used for
correspondence with the Resolution
Professional

super liquidity too. largest projectbyanydeveloper | frameworks and data-process- Offer: 3. Insolvency commencement date  50.11.0025
Top property deve!opers @n Go.a.One cantherefore gasily ing agreements. F_or growth- Sr. No| Particulars Details 4.| Estimated date of closure of Insolvency  20-05-2026
agree. Irfan Razack, chairman  imaginethescaleand qualityof | stage startups selling to large "1 | Name of the Target Company: T Cupid Breweries and Distileries Limited Resolution Process
anq MD a'.t Prestige Estates said jche fac111t1es as Well as the pro- | enterprises, that share rises to 5 Name of the Acquirer: 1. Erramilli Venkatachalam Prasad (“Acquirer 1”) 5.| Last date for submission of claims ~ 10-12-2025
their projects are valued by the  jectitself,’he said.Inshort,pre- | 25-30% because complianceis 2. Rodrigues Bhagvandas Lily (“Acquirer 2”) DETAILS OF THE RESOLUTION PROFESSIONAL
target clientele as premium miumispaidfortheexperience. | becoming a deal-breaker in 3 Name of the PAC: 1. Erramilli Rishab (“PAC”) 6. | Name and regisiration Number of the Insolvency | Name : PVB SUDHAKARA RAO
offerings backed by a strong Anuj Puri, chairman at | sales cycles,”said Prachi Shri- 4| Name of the Manager to the Offer: Saffron Capital Advisors Private Limited Prfessional acing as Resotlon Professional | Reg. No: BBUIPA-Q02/P-NO795/2019- 2020112547
track record of better quality, Anarock Property Consultants, | vastava, founder, Lawfinity 5 Name of the Registrar to the Offer: Cameo Corporate Services Limited I é\ggfgesssslo%g? E—s’\ﬂrgiliggp:msﬁltmogoar . D.No.8-3-677/8, SKD Nagar, C/o Divya Collections,
planning and choice of loca-  said improvements in micro- | Solutionsand Vakil Vetted. 6 Offer Details: B a dF'OOtr) "éeaer%aO”7a3paTthl' Complex, Yellareddyguda
tions.“This, along with timely  location precision, such as bet- While companiesanticipate a. Date of Opening of the Offer: Monday, October 27, 2025 it basalasudhaekaarr‘gg;ha“. com
delivery,transparencyand cus-  ter infrastructure like metro | substantial transitionexpenses | b. Date of Glosure of the Offer: Monday, November 10, 2025 . . .
tomer-centric approach has systemsand IT parks,canlead | inthe short term,according to 7| Date of Payment of Consideration: Monday, November 17, 2025 B | Soeamondana it e Reaslugon o b3 8TTI% ;Ega'?ﬁggg%g Vil acrgg‘;;gmsa
enabled us to achieve this,” topriceincreasesof30-80%in | consultants the shift could 7. Details of Acquisition: Professional Hyderabad- 500 073. Telangana.
Razack said. specificlocations.“Thiseffectis | eventually reduce the risk of Sr. No. | Particulars Proposed in the LOF Actuals E Mail ID : pasalasudhakar3@gmail.com
He said it is pertinent to  oftenstrongerthantheimpact | disputesand data breaches by (assuming full acceptances Note : Submission of false or misleading proofs of claim shall attract penalties. in accordance
remember that they use best-  of brand recognition,”hesaid. | streamlining privacy practices. in this Offer) with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other applicable laws.
7.1 Offer Price (per equity share) % 71.80/- % 71.80/- Date : 24-11-2025 P.V.B.SUDHAKARA RAO
7.2 | Aggregate number of shares tendered 9,60,000 7@ L_Place: Hyderabad Resolution Professional _}
D f F * * 7.3 Aggregate number of shares accepted 9,60,000 17 @ FORM G
e I l l al I Or reVlveS 1 I l Ct. o0 7.4 Size of the Offer (Number of EQUIty hares £4 6,89,28,000/- £4 1,22060/- INVITATION FOR EXPRESSION OF INTEREST FOR
multiplied by offer price per share) M/S. LOKAA HOUSING PRIVATE LIMITED OPERATING IN THE REAL
7.5 Shareholding of the Acquirer along with PAC Nil Nil ESTATE ACTIVITIES AT CHENMAI, TAMIL NADLU
GROWTH RE BOUN DS Category-wise before Agreements/Public Announcement (0.00%) (0.00%) (Under Regulatlinn 36A(1)of the Insaluencf'.r and Bankruptcy Board of
. i i i &) i i
(value growth, in %) (Oct 2025) 7.6 E?QUS?rsdh;:gsrsgilpa?;endsto be acquired which 2(65%%28;()37 26(%5%;5/3; India {Insolvency Hes:elzr;;:i:;::;:lﬁ? Corporate Persons)
" 0 . 0 F
FMCG growth: 10 months of CY2025 , -2 I Beverages 7.7 | Equity Shares acquired after Detailed Public RELEVANT PARTICULARS
20- @ All-India ™ Urban m Rural - === Chocolates & Statement ) 1 | Narme of the corporate deblor M/s. LOKAA HOUSING PRIVATE LIMITED
: . i i i along with PANS CING LLP Mo L ARS00TH: 173743
Ll Confectionary B 10.1 Number of shares acquired Nil Nil along with PAN/ CIN LLP No. | CIN: U45500TN2018PTC123743
1 * Price of the shares acquired NA NA 2 [Addrass of the registered office Plot Mo.5 / Flat Mo 101, 1st Heor No.14
Commodities - 9.2 * % of the shares acquired (0.00%) (0.00%) Kannappa Nagar Extension, Thiruvanmiyur,
12 7.8 Equity Shares Acquired by way of Open Offer Chennai, Tamil Madu, India, 600 041
. Dairy Products « Number 9,60,000 170 3 | URL of wabsite NA
I » % of Fully Diluted Equity Share Capital (1.85%) (0.00%) 4 | Details of the place where the Plot Mo:5 / Flat No. 101, 1st Foor No.14
4 Home Care | 0.5 7.9 | Post offer sharenolding of Acquirers and the PAC majority of fixed assets are Kannappa Nagar Extansion, TRirvanmiyur
* Number 2,69,92,167 2,60,32,184 © located Chennai, Tamil Nadu, India, 600 041,
; Packaged Foods [} 2.7 « % of Fully Diluted Equity Share Capital (51.92%) (50.08%) T T e ey e
c o 5 5 > S 5 o] YRR Personal Care - 118 7.10 PreN & F;ost offer shareholding of the Public P;e6gigego(7) szgtggtgeSrS Pge6gige0r 0(7) 2P;9st5gi;e1r8 = products | services conslruction and sake of apartiments.
-2 < 3 2 < 85O ) . umoer - _ _ o I oo RPN & |CQuantity and value of main RS par Audited Financials, lurmover from
e % of Fully Diluted Equity Share Capital 1.85% 48.08% 1.85% 49.92% |:|f|]'5LL'|.7|:i { sarvices sold in last *:_"I.'IE'I3.|.|':'I'I.."'= {oe the FY 2021-2022 | NIL
Notes: financial year
AMONG CATEGORIES, growth followinganormalisa— ment.With the GST cuts, prod- (1) Percemfages disclosed in the table abgve are computed basis the Existing Voting Share Capital of Target Company. 7 | Number of employees / workmen | NIL
BRANDED diti ti fthe trade pipeli ft tshaveb ffordablet (2) 17 Equity Shares were only tendered in dematerialized form. Furthar detals Incloding | . - -
commodities, tionotthetrade pipelineafter — ucts have becomeatiordableto (3) The Acquirers were allotted equity shares pursuant to preferential issued on April 11, 2025, which are parked in a separate g [rurther detaits incluging last Gan be collected from the office of RF

chocolates & confectionary,
personal care and dairy prod-
ucts reported a year-on-year
growth of 9.2%, 10.1%,
11.8%and 18.6% each forthe
month underreview.Laggards
included beverages, which
declined 2% y-o0-y on account
of unseasonal rains,home care,
which was flat, and packaged
foods,which grew 2.7% versus
lastyear.

“The gap between urban
and rural growth is decreasing,
which is visible in October,”
Bora said. “The policy shifts
through calendar year 2025
including incomes tax cuts,
reduction in interest rates and
now GST cuts have favoured
urban areas,” he said.

Most FMCG CEOs have said
that the domestic FMCG mar-
ket will see a virtuous cycle of

GST cutswere initiated in Sep-
tember. While most firms,
including HUL, Dabur, Marico
and Godrej Consumer had
indicated this improvement
would show up in November,
Bizom data suggests it is visi-
ble in October itself, pointing
to the speed with which GST
2.0 reforms have ushered
growth, experts said.
Inaninterviewwith FE last
week, Marico's MD & CEO
Saugata Gupta said that he saw
GSTreduction being transfor-
mational for the FMCG sector.
“We are far more optimistic
about the sector now than we
were earlier. Rural growth has
been looking up for multiple
quarters now. Urban growth
was slower, largely at the mass
end of the market, but we are
witnessing steady improve-

consumers,” he said.

Gupta also said that he saw
a shift from unbranded to
branded consumption on
account of GST cuts, especially,
in foods, which would aid
growth for branded players
operatingin the category.Ang-
shu Mallick, executive deputy
chairman, AWL Agri Business,
best-known for its Fortune
brand of edible oil, said he saw
the consumption of branded
pulses and commodities get-
ting a fillip away from loose
and unbranded consumption
due to the rationalisation of
GSTrates.

Bizom says that the trends
visible in October will get bet-
ter in November as the full
impact of the GST 2.0 reforms
plays out in the domestic
FMCG market.

diluted basis.

for the obligations under SEBI (SAST) Regulations.

demat escrow account as on date and yet to be transfer to the respective individual account of the Acquirers.
(4) Excluding those Equity Shares specified in Sr. No. 7.6 and 7.8.
(5) Equity Shares acquired by the Acquirer 1 pursuant to Open Offer.
(6) Including 2,60,32,167 Equity Shares acquired by the Acquirers pursuant to preferential issued on April 11, 2025.
(7) Representing 1.85% (One Point Eight Five Percent) of the Existing Voting share Capital of the Target Company on a fully

8. The Acquirers and the PAC accept full responsibility for the information contained in this Post Offer Advertisement and also
9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at

(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.
All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

ACQUIRERS AND THE PAC

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE

REGISTRAR TO THE OFFER

SAFFRON

seses prgrgising ideas

L Pl B

Saffron Capital Advisors Private Limited

Andheri (East), Mumbai-400 059, Maharashtra, India.
Tel. No.: +91 22 49730394;

Email id: openoffers@saffronadvisor.com

Website: www.saffronadvisor.com

SEBI Registration No.: INM000011211
Validity: Permanent
Contact Person: Saurabh Gaikwad / Satej Darde

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar,

Investor Grievance: investorgrievance@saffronadvisor.com

Validity: Permanent

Cameo Corporate Services Limited

Subramanian Building, No.1, Club House Road,

Chennai — 600 002, Tamil Nadu, India.

Tel No.: +91 44 40020700/ 40020706/ 40020741 /40020780
Email: priya@cameoindia.com

Website: www.cameoindia.com

Investor grievance id: investor@cameoindia.com

SEBI Registration Number: INRO00003753

Contact Person: Sreepriya K

Place: Telangana, Date: November 22, 2025

epaper.financialexpress.com

avaitable financial statements
twith schedules) of two vears,
lists of creditors are avalable at:
g | Eligitility for reschution applicants
under-section 25{2)(h) of the
Code is available &

M5, SPP Insolvency Professionals LLP
2nd Foor, COMSEIS GD Makdu Towers,
Huzur Road, Coimbatore 841018

Ph.nog; 73730 52341/ 94888 10404

[email to lokaahousing.cirpaomail.com
ipEREMINE SPROrTERE. Com)

09th December 2025

10| Last date for receipt of
expression of Interest

{1|Date of issue of provisignal kst of
prospective resolufion apphcants
{ ] Last date for submission of
obpections to provisional list

15| Uate of 1ssue of linal lisl of
prospactive resolution apphcants
14| Date of ssue of iInformation
memorandum, evalualion matrx
and request for resalution plans to
praspactive resolution apphcants
15| Last date for submission of
resolubion plans

16| Frocess email 10 to submit 201

19th December 2025

24ih December 2025 (Within 5 days from
the date of issue ol Prowvesional List)
03rd January 2026

03rd January 2026

02nd February 2026

lokaahauseng, CrpiEgmail.com

CGA. Mahalingam Surezh Eumar

Designated Partner and Authorized Sigratary

M5, SPP Insisepncy Pridesssenats LLP [BPEE acling as
RP of W'z Lokas Housing Private Limited

[BB! Reg Mo, IBEBUIPE-01431PA-1/2022-23/50033

Date 227112025
Place : Coimbatare
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WhatsApp groups
of PROs of T’gana

TAMIL NADU/SOU'T

ministers hacked

Hyd cybercops said they have not received
any complaint from anyone regarding issue

EXPRESS NEWS SERVICE
@ Hyderabad

CYBERCRIMINALS on Sunday
compromised a Telugu TV
channel reporter’s phone and
sent APK files to several Telan-
gana Cabinet ministers’ What-
sApp groups that were being
run by their PROs to share in-
formation with the media.
The hackers renamed the
groups as “SBI” and
asked members to up-
date their Aadhaar de-
tails using APK files.

Q

of the groups, in which he is
not an admin and also cannot
send messages, have also re-
ceived these APK files.

It may be mentioned here
that the State Bank of India has
been issuing several alerts re-
garding the APK files, advising
its customers against clicking
on such links. “Don’t click.
Don’t download. Don’t update.
Fraudsters are sending fake
APK links claiming to
update your banking
app. It’s a scam to steal
your money,” the SBI

However, alerted ad- The fraudsters advised its customers
mins of the groupsre- senttheAPKfiles ;) several occasions.
moved the victim from tomorethan100 Meanwhile, several
thei WhatsApp groups . . ’

eir groups and also . journalists staged a

but did not send
alerted the other them to protest at the Central
members. individuals Crime Station (CCS),

When contacted,
Hyderabad cyber-
crime police said that
they have not received any com-
plaint from anyone regarding
this issue.

However, the victim said that
he raised a complain on Cyber
helpline number 1930. As of
now, no one lost any money due
to this. “The fraudsters sent the
APK files to more than 100
WhatsApp groups but did not
send them to individuals,” the
victim said.

The victim added that some

Will talk about
Karur later: Vijay

CONTINUED FROM PAGE 1

“WE will definitely give a de-
tailed explanation of what we
intend to do in our government
in our election manifesto. But
before that, I want to touch upon
it,” Vijay said, outlining the poll
promises that his party was like-
ly tomake. Vijay said that TVK’s
vision is to ensure permanent
housing for all families, a two-
wheeler for every household,
economic progress enabling
families to own cars, opportuni-
ty to all to complete at least un-
dergraduate degree, assured sta-
ble income for at least one
member of a family, reforms in
education to ensure jobs for
more people, improved infra-
structure in government hospi-
tals so that everyone can visit
them without fear; flood mitiga-
tion and resilience, and safety
for women. “More importantly,
stringent enforcement of law
and order,” he said.

While Vijay said that people
would expect him to speak about
the stampede that happened in
his rally in Karur in which 41
people died, he said he would
speak about it later.

Invoking the name of DMK
founder and former CM C N An-
nadurai, who hailed from
Kancheepuram, Vijay said the
Dravidian stalwart had dedicat-
ed his life to public welfare, but
the party he founded has aban-
doned his principles and focused
only on corruption.

Eleven bonded labourers
rescued from AP brick kiln

NIMISHA S PRADEEP
@ Vellore

ELEVEN bonded labourers from Vel-
lore, including six children below eight
years of age, were rescued from a brick
kiln in Kollamedu near the Andhra
Pradesh border check-post on Sunday.
The group, which also allegedly in-
cluded a four-month-old infant,
belongs to the Irular tribal com-
munity and comprises three fam-
ilies from Gudiyatham in Vellore

district.

The operation was carried out
by the Gudipala tahsildar from Chit-
toor district, with support from the Chit-
toor-based NGO Rural Organisation for
Poverty Eradication Services (ROPES).

According to Ramesh, a member of
ROPES who took part in the operation,
a complaint received at the Vellore Col-
lectorate on Saturday (November 22)

PRO of a minsiter

alleging that some of-
ficials misbehaved
with a woman jour-
nalist when she, along with her
husband, went to the Cyber-
crime police station to file a
complaint.

However, police claimed that
the couple entered into an argu-
ment when they were asked not
to park their vehicle in the
parking area meant for police
officials.

Later, some other persons
reached the station and staged
a protest.

mMoNoay /11,2025

4 PILGRIMS

KILLED

Four pilgrims were killed and six others injured
when a Toofan vehicle hit a stationary lorry
near Etturallapdu village in Andhra Pradesh’s

Kotabommali mandal on Sunday

Parasitic marine leech spotted off Kollam sparks worry

RAHUL R @ Kollam

A parasitic marine leech previ-
ously recorded only along the
Atlantic and Mediterranean
coasts has been reported for the
first time in Indian waters, off
the Kollam coast. The discov-
ery has raised concern among
researchers about its possible
impact on fish health, fisheries
productivity and the wider ma-
rine ecosystem.

The species, Pontobdella mu-
ricata, was found in the trawl
bycatch landed at Sakthikulan-
gara harbour. The specimen
was attached to the ventral side
of a stingray, confirming a new
parasite — host association for a

leech earlier restricted to colder
European waters. Researchers
say the leech poses no direct
threat to humans but warn that
it could significantly affect na-
tive fish populations. Even a
single leech can create le-
sions, draw blood and
leave wounds that allow
secondary infections,
reducing fish health and
market value, the study
notes.

The finding has prompt-
ed concern about what else may
be shifting into Kerala’s waters.
Although the current detection
is limited to deepwater skates,
researchers caution that the al-
tered distribution of parasites

/-

may signal changing ocean con-
ditions, modified migration
routes or broader ecological
imbalances. “Our marine eco-
system is already under ex-
treme stress due to global
warming, pollution,
deep-sea fishing and
declining fish stocks.
With fisheries under
unprecedented pres-
sure, the emergence
of a new parasite is a
red flag,” said Sarlin Pa-
thissery, head of the zoology
department at Fatima Mata Na-
tional College, Kollam, who led
the study. She added that the
parasite could harm fish popu-
lations in the long term, espe-

Andhra univ team discovers mechanism
that could impact Covid vax etfectiveness

USHA PERI @ Visakhapatnam

A research team from Andhra
University has identified a mo-
lecular process that may help
the Coronavirus escape the
antibodies produced by

and Madhumita Aggunna,

studied the receptor binding

domain (RBD) of the SARS-

CoV-2 spike protein, which al-

lows the virus to enter human

cells by attaching to the
ACE2 receptor.

Covid-19 vaccines, rais- L Because Covid-19
ing concerns about long- - ? vaccines work by
term vaccine » . generating antibod-

effectiveness.

The discovery was
made by researchers work-
ing under the guidance of Dr
Ravikiran S Yedidi, founder of
TCABS-E Laboratories, incu-
bating at Andhra University.

The findings were published
in an Elsevier journal on No-
vember 19, 2025. The team com-
prising Manikanta Sodasani,
Abhinav VKS Grandhi, Niha-
rikha Mukala, Jahnavi Chinta-
lapati, Madhuri Vissapragada

ies that target the
RBD, understanding
how this region be-
haves is important for im-
proving protection. According
to the study, the RBD under-
goes liquid-liquid phase sepa-
ration (LLPS), a transition be-
tween solid-like and liquid-like
states, forming droplet-like
clusters in laboratory tests.
This creates molecular
crowdedness, making it harder
for antibodies to recognise, and

bind to the virus. The team
suggests that this behaviour
may help the virus hide from
the immune system even in
vaccinated people.

To support this observation,
the researchers carried out
500-nanosecond molecular dy-
namics simulations, showing
that the RBD acts as an intrin-
sically disordered protein
(IDP).

These flexible and unstable
regions overlap with both anti-
body-binding sites, and the
ACE2receptor binding surface,
indicating that structural flex-
ibility and LLPS together may
block the antibodies, and fa-
vour viral entry into cells. The
authors point out that current
vaccines are developed based
on the stable form of the spike
protein.

Muslim groups join drive to help people ace SIR test in TN

PEARSON LENEKAR SR @ Tiruchy

Muslim organisations in TN,
which faces Assembly polls next
year, are playing an activerole in
the voter-roll verification process
that is under way in the state to
ensure nobody from any commu-
nity is left out. In Tiruchy, TN
Thowheed Jamath (TNTJ) has
set up camps in at least 30
mosques. Volunteers, who have
downloaded PDFs of the 2002 and
2005 voter rolls, entered the de-
tails into Excel sheets, verify data
and help people in filling SIR
forms. “This work should have

Sai Baba centenary held in a grand manner

EXPRESS NEWS SERVICE
@ Rajamahendravaram

SRI Satya Sai Baba centenary cele-
brations were held grandly in Go-
davari districts, Rajamahendravar-
am and Bhimavaram on Sunday. In
Rajamahendravaram Sri Sathya Sai
Seva Samaj organised the celebra-
tions and Collector Kirthi Chekuri
offered floral tributes and later
joined devotees in the special
bhajan session arranged for the oc-

been done by the EC. Instead,
many uneducated residents are
expected tofill forms,” said S Mu-
hammed Bilal, vice president,
TNTJ Tiruchy.

“We are doing this because we
are keen not to miss out due to
lack of details from 2002 and 2005.
After December 7, when the draft
rolls would be released, we will
check the list to see if names of
any eligible voter is deleted and
file claims, if any. That will in-
volve far more work,” he added.
N Muhammed Gani, president
of the jamath in Beema Nagar
said migration is a main issue as

casion. Addressing the gathering,

Collector said that the spirit of serv-
ice forms the foundation for socie-
ty’s progress. She encouraged youth
to actively take part in service-ori-
ented activities and contribute to
community development. As part
of the centenary celebrations, the

was forwarded to the Gudipala taluk of-
fice. “Based on the information, we in-
spected the kiln on Sunday and rescued
eleven bonded labourers. The owner was
not present at the site. Action will be ini-
tiated against him and others in charge

Collector also cut a special cake.
Cultural programs were per-
formed to mark the occasion. In Ra-
jamahendravaram Municipal Cor-
poration, Commissioner Rahul
Meena garlanded the portrait of Sri
Satyasai Baba offered floral trib-

far asdataaccuracy is concerned.
Besides jamaths, cadres of politi-
cal parties representing the com-
munity are also active on the
ground. The trend is similar
across western districts. In Coim-
batore, the Jamaat-e-Islami Hind
conducts camps in the evenings
on weekdays and full-day camps
on the weekend. In Tirupattur

Vice President CP Radha Krishnan, Andhra Pradesh CM Nara Chandrababu Naidu, Telangana
(M Revanth Reddy and others attend the birth centenary celebrations of Sri Sathya Sai
Baba in Puttaparthi on Sunday| express

Saibaba portrait.

utes. In Bhimavaram, West Goda-
vari Collector C Nagarani and Joint
Collector T Rahul Kumar Reddy at-
tended the program at Gunupudi
Sivalayam and paid a rich tribute
and offered flowers to the Sri Satya

and Vellore, the MMK is holding
Sunday camps. Most mosques in
the two districts have pasted
printouts of the 2002 rolls on
their walls so that people can
check old records. The IUML has
deployed nearly 1,000 volunteers
across its 52 district units and
tapped 8,000 jamaaths.The Ma-
nithaneya Jananayaga Katchi
has organised more than 40
camps across TN and operates a
helpline.
(With inputs from
S Kumaresan @ Chennal,
Dheepthi OJ @ Vellore, and
M Saravanan @ Coimbatore)

cially in waters already stressed
by overfishing, warming seas
and species degradation. How-
ever, the exact implications for
the fishing community and the
environment require further
research.

The study warns that if such
parasites spread to commer-
cially important species, small-
scale fishers who depend on
healthy, uncontaminated catch
could be the most affected. The
extremely high genetic similar-
ity — over 99% — between the
Kollam specimen and popula-
tions from the Atlantic and
Mediterranean highlights the
need for comparative assess-
ments to determine whether

similar ecological or pathologi-
cal effects could emerge in In-
dian waters.

Researchers argue that moni-
toring such unnoticed para-
sites is crucial, not only for bio-
diversity records but also for
understanding subtle ecologi-
cal changes that may impact
coastal livelihoods.

“The discovery is a reminder
that what hides beneath the
ocean can reach the fish market
and our homes sooner than we
expect. These parasites may be
small, but their impact could be
significant. That is why further
study is essential,” said Sandie
Moris, a student who assisted
in the research.

A tusker was found dead on a patta land in Thadagam North forest beat on
Saturday | express

Elephant deaths on rise in
Kovai forest division again

EXPRESS NEWS SERVICE
@ Coimbatore

A year after elephant deaths
came down to eight, a three-
fourth reduction compared to
the 23 deaths recorded in 2023,
the number of fatalities has gone
up again in the last 10 months to
14 deaths this year. Officials
claim that there is no reason to
worry, as most deaths have oc-
curred due to natural causes.

A postmortem examination
carried out on a tusker on Sun-
day revealed that the animal had
died on Saturday due to enteritis
at the Thadagam North forest
beat. The examination was car-
ried out by Coimbatore forest
veterinarian S Vennila, S Sada-
sivam of Sathyamangalam Ti-
ger Reserve (STR) and animal
husbandry department veteri-
narian Abilesh of Madathur, in
the presence of DFO N Jayaraj,
along with the members of an
NGO.

“The animal was aged 20
years, and there were no digest-

EXPRESS READ

Solatium of 15 lakh each demanded for three bereaved families

Continued from page 1: Meanwhile, CPM Cuddalore district secretary K Madhavan demanded
solatium for the families of the victims. In a statement, he said, “The entire village of
Sathamangalam is in mourning. Since all three of deceased belong to the SC community, the
state government should provide ¥15 lakh each to the bereaved families.”

ed particles in the animal’s intes-
tine, indicating that the animal
did not take food such as grass
and plants, etc, for the last cou-
ple of days. Initial findings sug-
gest that the animal could have
died due to enteritis, and it could
have occurred due to contamina-
tion in food, water, or due to any
other disease that infected the
animal. We will send samples of
its heart and kidney for forensic
analysis to labs in Coimbatore
and Chennai to identify the ex-
act cause of death,” an official
from the forest department
said.

A senior forest official from
the Coimbatore forest division
said, “On average, 15 elephants
die every year due to natural and
unnatural causes. Except for two
elephant deaths due to electrocu-
tion that were reported on Octo-
ber 23 at Kuppepalayam near
Thondamuthur in Boluvampatti
forest range and at Met-
tupalayam forest range on Octo-
ber 29, the remaining deaths are
all due to natural causes.

AT MADRAS
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No.: IIT-Bh/Ph.DI2025/673
initiative of the
Government of Odisha to establish a nexl Generation
Institute of Technology and has been conferred University

Bhubaneswar

on Monday,” he said.

ed severe hardships.

Speaking to TNIE, K Bhaskar,
one of rescued labourers, said
the past two years had been
“very tough”. CCTV cameras
had been installed across the

kiln premises, and the labourers
were not permitted to step outside,

wig

B\ \_/

he said.

from our wages,” he added.

Several among the rescued recount-

“The children were not allowed to at-
tend school. Each family was given ¥500
aweek, which was nowhere near enough
to feed everyone. If the bricks were dam-
aged due to rain, the cost was deducted

status.

2025

II 1T Bhubaneswar

Imagine. Innovate. Inspire.
(& University established by the Government of Cdisha)

s an ambitious

Application received date extended for Doctoral
Programme (Ph.D) as follows
Starting date of online application ; 17th October 2025
Last date of submission of online application
December 2025

Date of written test and interview ;| 15th - 16th December

Date of publication of result : 19th December 2025

Date of provisional registration and commencement of
classes: 1stJanuary 2026
Forfurther details, please visil https:/iwww. iiit-bh.ac.in/
REGISTRAR

AT : Gothapatna, PO : Malipada, Bhubaneswar - 751003,
Odisha, India, Web : www.liit-bh.ac.in

Date : 22.11.2025

of Letter of Administration.

IN THE HIGH COURT OF JUDICATURE

[Testamentary & |mlestate Jursdiction)
0. Na, 374 of 2025
Im ke mattar of Indian
Succession Act.1925

All persans claiming o kave any interest in
tha estate of the above-named M. Tiumala
setty Bhavani, who was residing af Flat Mo,
106, DY, Apartments, Salafgung Colony,
Hyderabad, and who died on 21.07.1995,
are hereby cited to come and see the
procoedings  Defore the Lesarmed Master
sitting in the Original Skde of the High Court 9
of Judicatur: at Madsas on 16.12.2025 at
10,30 a.m., and are requested to fila their
ohgectiang, il they think fit belore the grant

INVITATION FOR EXPRESSION OF INTEREST FOR
K15, LOKAA HOUSING PRIVATE LIMITED DPERATIMNG IN THE REAL
ESTATE ACTIVITIES AT CHENNAIL TAMIL NADU
(Under Regulation 36A[1)of the Insolvency and Bankruptcy Board of
India (Insalvency Resolution Process for Corporate Persons)
Regulations, 2016)

RELEVANT PARTICULARS

FORM G

W/s. LOKAA HOUSING PRIVATE LIMITED
CIN: L45500THN204 BPTC1 23744

Plot Mo.5 / Flat Bo.101, 151 Floor No.14
kannappa Magar Extension, Thiruwanmiyur,
Channai, Tamil Nadu, India, 600 041,

A

Plot No.3 / Hat No. 107, 151 Floar Mo.14
kannappa Magar Extension, Thirusanmiyur,
Chennai, Tamil Nadu, India, &00 041.

The Company’s major revenue s from tha
construction and zale of apariments.

AMD
In the matter of Last Will
and Testamant of
Tinimalasetty Bhavan| -
i :ic&amﬂﬁ:] 1 [ Wame of the corporate debtor
Mirs. T, Rafyalakshm alomg with PANS CINS LLF Mo,
w0 Tinamalasetly Amaranatl 2 | Address of the registerad office
F. Mo. 43, Lilsc
Sereng County
Gachibowli
Serlingaangally 3 [URL of websie
Hyderabad - 500 032 i.. Patrtianar 4 | Details of the place where the
Vi majodty of fized assels are
Mr.Tirumalasetty Amaranath, located
&/ 0. Late Mr.Tinimakaselty Bhavani, - T
Himling :ﬂF.r';:n. 43 !.il:ng 5 |Installed ':F'p“f““T of main
Semne County, Gachibawli, products | services
Sedlingampally, 6 | Buantity and value of main
Hyderabad - 500 032, ... Respandent products ¢ serncas sold in ast

financial year

A5 par Audited Francials, ternovar from
operations for the FY 2021-2022 s NIL

7 | Mumber of employess / warkmen

NIl

g | Further defails including last
avadaiig ingncial siatements
(with schedulas) of iwo years,
sis of creditors arg available at

Can be collectad from the office of AP
W/s, SPP Insohvency Professionals LLP
£nd Floor, CODISS1A GO Neidu Towers.
Huzur Road, Coimbatore 641078

under section 25{2){h} of the
Code 5 availabla at |

Eligibility for resofution applicants

Ph.no: 73730 52341/ S4888 10404
[email to lokzahousing.cirpargmait.com: /
HEAdMINE-Sppgriups . com|

10| Last date for receipt of
exprassion of interast

Dated at Chennai on this the

(ioth December 2025

14th Dacember 2025

2dth Dacember 2025 (Whhin 5 days from
the date of issue of Provisiong! List)

19th day of November 2025 14 | Dade o 15508 of provisional list of
sy prospective resolution applicants
5 Hannan 12| Last date for submission of
Asslstant Regstrar, objections 0 provissonal list
Oviginal Side-| 13| Date of issue of final st of

3rd High Court, Madras

M,/s, K.C.Ramamurthy prospective resolution applicants

03rd January 2026

Avocale 14| Date of Issue of informaton
Mo.116, Angappa Naicken Street memorandum, evaluation matrx
Chennai - GO0 001, and reguest for resoition plans to

prospactive resalution apphcants

03rd January 2026

15| Last date for submission of

02nd February 2026

(THEWAYTOGET  Fofrccc el

lokaghousing.cimargmal.com

Process email |0 to submit EQ
STARTED IS TO QUIT
TALKING AND BEGIN
DOING ) v 0

GuoteErpress

P22 11,2025
Coimbatane

Data
Praca

W'z, 5P Insolvency Professionals LLP [IPE] acting a5

[BEY Fag Ne. IBBIIFE-01 43/IPA-1/ 202 2-2 350033

CA. Mahalingam Suresh Kumar
Dasignatied Partner and Authorized Sigralary

BF of BV's. Lokaa Housing Private Limited

epaper.newindtanexpress.mm.




